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(4) of section 7 of the Industries Development
and Regulation Act, 1951. [Placed in library.
See No. LT-163i/6g].

NOTIFICATION UNDER THE COMPANIES ACT,
1956

SHRI JAGANNATH PAHADIA °

Sir, I also beg to lay on the Table a copy of the
Ministry of Industrial Development Internal
Trade and Company Affairs (Department of
Company Aftairs) Notification G. S. R. No.
1465, dated the 17th May, 1969 (in English),
publishing the Cost Accounting Records
(Motor Vehicles) Rules, 1969, under sub-
section (3) of section 642 of the Companies
Act, 1956. [Placed in library. See No. LT-
1509/69].

ANNUAL REPORT AND ACCOUNTS (1967-68)
OF THE HEAVY ENGINEERING CORPORATION
LIMITED, RANCHI AND RELATED PAPERS.

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): Sir, I beg to lay on the Table,
under sub-section (1) of section 619A of the
Companies Act, 1956, a copy each of the
following papers :(—

(i) Ninth Annual Report and Accounts of
the Heavy Engineering Corporation
Limited, Ranchi, for the year 1967-68,
together with the Auditors' Report on the
Accounts.

(ii)) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-
1633/69 for (i) and (ii)]

STATEMENT SHOWING THE SUPP-
LEMENTARY DEMANDS FOR GRA
NTS FOR EXPENDITURE OF THE
CENTRAL GOVERNMENT (EXCLU-
DING RAILWAYS) FOR THE YEAR

1969-70.
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JAGANNATH PAHADIA) : Sir, on behalf of
Shri P.C. Sethi I beg to lay on the Table a
statement  showing the  supplementary
Demands for Grants for expenditure of the
Central Government (excluding Railways) for
the year 1969-70.

MOTION RE EXTENSION OF TIME
FOR PRESENTATION OF THE RE-
PORT OF THE JOINT COMMITTEE OF
THE HOUSES ON THE CODE OF CIVIL
PROCEDURE (AMENDMENT) BILL,
1968

PANDIT S. S. N. TANKHA
Pradesh) : Sir, I beg to move:

(Uttar
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"That the time appointed for the pre-
sentation of the Report of the Joint
Committee of the Houses on the Bill further
to amend the Code of Civil Procedure,
1908, be extended up to the last day of the
Seventieth (November-December 1969)
Session of the Rajya Sabha."

The question was put and the motion was
adopted.

THE PRESS COUNCIL
MENT) BILL 1969

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Gujral.

SHRI BHUPESH GUPTA (West Bengal) : 1

(AMEND-

would like to know from the Minister as
to what has become of the
recommendations of the Press  Advisory
Council ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You know the parliamentary
practice. There is nothing before the House.
Let him formally move the Bill with his
opening remarks.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRII. K. GUJRAL) : I beg to move:

"That the Bill to amend the Press Council
Act, 1965, be taken into consideration."

This is a very simple Bill to validate the
Ordinance which the Government issued on
20th June 1969. As you would have noticed
from the Ordinance, the only attempt made in
this Ordinance and the Bill is to make the term
of the Chairman and Members co-terminus.
The term of the Chairman was to expire on 3rd
July and that of the Members on 15th
November 1969. One of the recommendations
made by the Advisory Committee of Members
of Parliament on the Press Council was that
the terms should be made co-terminus. The
Government has accepted that
recommendation and II fore, the term has been
made co-terminus. We have naturally taken a
vary serious note of the recommendations
made by the Advisory Committee and the Go-
vernment is now in the process of drafting a
Bill in the light of the recommendations made.

SHRI BHUPESH GUPTA
accepted all the recommendations ?

SHRI I. K. GUJRAL : It will be difficult to
make a categorical statement at this stage
whether we have accepted or not. [ can  only
say. . .

Have you
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SHRI BHUPESH GUPTA : The Mi-nister
has said that they are drafting a Bill on the
basis of the recommendations of the
Committee. Now the recommendations were
unanimous, with the Minister in charge at that
time being the Chairman of the Committee. All
the parties were represented, I was also a
Member. They were unanimous. The
recommendations were sent to the Government
last yea". We were given to understand that
since they were unanimous recommendations,
there would be no difficulty in having them
accepted. Till now we are not given a
categorical assurance even though they were
unanimous recommendations, that they have
all been accepted. Only we find a part of the
thing is taken up, the one for extension of life.
That is not the main thing. A whole number of
recommendations have been made, specially in
order to give a due place to the working
journalists and also the small and medium
papers. I now find no reason as to why there is
no commitment. The House appointed the
Committee on the very serious disclosures
made by Shri Ganga Babu and many other
Members. The Committee was appointed and
we were asked to work overtime from day to
day and submit the report. In fact we worked
overtime, everybody knows. Then we gave the
recommendations. The Minister gave an
assurance. Now we find that because of
pressures from some press barons they are
being tampered with or delayed. Can the
Minister make a categorical statement as to
what are the difficulties in accepting the
unanimous recommendations to which a
Cabinet Minister—the Minister in charge—
was a party ? Let it be explained. Do I
understand that some barons are going to
pressurise the Government to the point of
delaying the thing which should have been
brought before the House last year itself ? Mr.
Smha is here. With all respect to him I will say
that he was not at that time in charge of that
Ministry. He has inherited it. I would like to
know from the new Minister why there is
delay when a clear assurance was given and
we were made to work overtime to expedite
the matter ? Certainly the recommendations
were good as you will see. It gives a due place
to the working journalists and the small and
medium papers. Against monopolies some
recommendations are there. These have been
shelved. Kindly explain why this delay is there
over this ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND
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COMMUNICATIONS  (SHRI = SATYA
NARAYAN SINHA) : With all respect, may [
know why my hon. friend is rattling here and
may I know how he has come to this

conclusion that we have rejected the proposals
pe

SHRI BHUPESH GUPTA : I have not
come to any conclusion. The only conclusion
I have come to, which is obvious, is that you
have not yet made a categorical statement that
you have accepted the recommendations.

SHRI SATYA NARAYAN SINHA : If he
will have some patience, he will find that that
is one of the .recommendations we have
accepted because in the nature of things it
could not be delayed. A Bill is being drafted
and when the whole thing will come before
the House lie will come to know the exact
position.

SHRI BHUPESH GUPTA : Here was a
recommendation by a Committee of the
House. Are we not entitled to know...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What he says is, one of the
recommentions could not wait and is being
implemented through this Bill. Others are
under consideration. There is some point in it.

SHRI A. G. KULKARNI : We want to
know from the Minister, when there was a
unanimous  recommendation  from  the
Committee and when the working journalists
and the small papers are in the frying pan,
what is weighing with the Government to
delay this matter ? If they arc not under the
pressure of press barons, let him say so and
then we will be satisfied.

SHRI I. K. GUJRAL : It is very unfair to
me that before I could finish the lion, friends
have tried to jump to conclusions. Kindly let
me have my say and later. If they are not
satisfied, then they can say anything they like.

SHRI A. G. KULKARNI : Unless you say
that you are going to accept everything .

SHRI I. K. GUJRAL : I am not going to say
anything like that. I will say in the style which
I prefer. The main point is, the Committee was
appointed and let me clarify this misimpres-
sion that it was a Committee of the House.
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[Shri I. K. Gujral] It was not so. It was a | but please draw a line between the two. The

Committee appointed by the Government of
the Members of Parliament. There is a
difference between the two. Then hon.
Members need not get upset about anything.
So far as the spirit is concerned, the Govern-
ment has favourably viewed them. I am unable
to make a categorical statement at this stage
because the very process of bringing forth the
Bill involves certain consultations,
consultations with the journalists, with those
who run the papers, the Press Council and
others and it  will be unfair on my part .

SHRI BHUPESH GUPTA : On a point of
order.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Gupta, you should have
the patience to hear the Minister. You will
have your turn to say whatever you like.
Nobody is being stopped.

SHRI BHUPESH GUPTA : You are in the
Chair. It is not consultation. That stage was
over. We called witnesses before the
Committee but why this consultation again ?
He would have seen that witnesses were
called.

SHRI I. K. GUJRAL : I am sorry that my
entire speech is being interrupted and it will be
appearing disjointed. About the questions
asked, I think you have allotted 3 hours for
discussion and Mr. Gupta will have sufficient
time to have his say and if he is not satisfied
after 1 have explained, let him say what he
likes and I will reply in my own way. The
main point is that a Committee of the Members
was appointed and I must say to the credit of
the Committee that they have gone thoroughly
into the problem. They have come out with
their report which I think is one of the very
good reports and I must offer my compliments
to the Members who worked on the Committee
and gave their time and attention and the report
they produced is very respectable but since the
very report itself involves that before a legisla-
tive measure is being brought before the
House, I must go through the process of
consulting the journalists, the press owners, the
Press Council and all the others concerned, it
will be unfair on my part to make a categorical
statement just now before that process is
completed. Therefore deliberately I am not
making an announcement that the Government
has or has not accepted in principle. My friend
made the point that the Committee had some
evidence of these interests and they have come
to these conclusions

Committee consulted these interests at the
stage when they were deliberating over it.
Then they came to certain conclusions. It is
expected of me and of the Government that [
should be able to go to them again with the re-
commendation of the Committee and obtain
their reaction and in the light of the reaction, to
come to conclusions and then come before the
House with my recommendations on the Bill
as to how we look at it. This is the normal
procedure which should be followed and it will
be correct and I hope this august body does not
expect me that I should do anything which is
not correct both in procedure and in spirit. In
the Press Council, I must say to the credit of
the Council and the Members who were
functioning in it, by and large the Council has
discharged the responsibilities in the way in
which we expected. I think the setting up of
the Press Council is a turning point in the
history of our journalism and in the
preservation of the freedom of the press, and
since we are all keen that the freedom of the
press must be preserved-—and freedom of the
press is one of the things enshrined in our
Constitution—I think there is a very good
custodian of the freedom of the press in the
Press Council that has been set up. As the
House might have noticed from the second an-
nual report which was placed on the Table of
this House, the Press Council has discharged
its responsibility creditably. Now, whenever an
organisation is set up and it grows then,
naturally, a stage must come when we must
review its growth, try to resolve its difficulties
and make such changes as would further
strengthen that organisation. I think the Com-
mittee of Members of Parliament has done
good work in that direction, and when I come
up with a detailed Bill in the next session—I
hope in the next session—ihen I think this
House will be in a better position to examine
the working of the Press Council and their
future, and the type of work that is expected of
them. In today's context I would (inly say this
thing—Dbecause some debate is going on being
initiated by some interested interests in some
papers—that to this Government freedom of
the press is not a matter of policy only ; it is a
matter of commitment. This Government
stands committed to the freedom of the press
and we are going to preserve it. Since we are
the upholders of the Constitution where
freedom of the press has been enshrined, we
shall see to it that the freedom of the press is
preserved in every
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sense. Theruibre, if some people choose to use
that freedom to criticise us or to tell us that we
are not upholding the freedom of the press, I
think they are being unfair to us, and I would
only say at this stage, Sir, that this Bill is only
to amend that part of the original Act whereby
the term of office of the members and of the
Chairman has been made co-terminus up to
31st March, 1970. I would not like to add
much here but, after 1 have heard the
Members, in my own humble way I shall try
to meet the points made by them. Thank you,
Sir.

The question was proposed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There is an amendment
tabled by Shri Ganeshi Lai Chau-dhary. I do
not find him here. So it is not moved. Mr.
Lokanath Misra.

SHRI M. N. KAUL (Nominated) : Sir, what
is your decision on the scope of discussion on
this Bill. Is it limited to the Bill only, or can
we discuss the recommendations of the
Committee because that point will arise.

THE VICE-CHAIRMAN (SHRI M-P.
BHARGAVA) : It should mostly be on the
amending Bill. That is the usual practice.

SHRI RAJNARAIN (Uttar Pradesh)
"Mostly".

SHRI LOKANATH MISRA (Orissa): Mr.
Vice-Chairman, the question that has been put
by Mr. Kaul was probably the least expected
of him. A person of his experience should not
have put this question to the Vice-Chairman to
put him into any harassment and to put the
House also into harassment.

SHRI M. N. KAUL : I put the ques-tion
because I did not want any controversy to crop
up during the debate.

SHRI LOKANATH MISRA : With his
experience as Secretary of the Lok Sabha for
more than fifteen years and membership in
this House for more than three years, if he
does not know what to discuss on a Bill, then I
am surprised at his experience.

SHRI A. D. MANI (Madhya Pradesh):
Come to the point.

SHRI M. N. KAUL : What is the point you
are making ?

[11 AUG 1969]
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SHRI LOKANATH MISRA : I shall be
making the point. Now I am meeting your
point. I shall be making the point after I
have met your point.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : After meeting the points re
will come to making the point.

SHRI LOKANATH MISRA : Now, Sir,
the Minister tried his level best to give an
explanation for the delay n accepting the
recommendations  of  the  Advisory
Committee.

SHRI A. D. MANI : We have not dis-
cussed them.

SHRI LOKANATH MISRA : Heis
the person to accept them.

SHRI A. D. MANI : But we must discus*
them before he accepts them.

SHRI LOKANATH MISRA : Now, Sir,
as indicated by Mr. Mani, the report of the
Advisory Committee should really be
discussed in this House. That is a \ery valid
point that Mr. Mani has made, but I do not
know whether the Government is prepared
to discuss the report of the Advisory
Commitlee hi this House before accepting it.
Till today they have not accepted it and we
do not know which part of the
recommendations are going to be accepted.
But one thing, very surprising, has happened
in the meantime. The hon. Minister said
while movine the Bill that ihey have
accepted a part of it and therefore the
Ordinance and this Bih. Now, Sir, the
recommendations  of  the  Advisory
Committee were made available 10 the
Minister much before we sat last either in
the Rajya Sabha or in the Lok Sabha. There
was time for them, if thev wanted to accept
that particular part of the Committee's
recommendations to make the term of the
Chairman co-terminus with that of the
members of the Council, to bring forward a
small Bill. They have got so much used to
these Ordinance’ that whenever anything
happens it occurs to them first to promulgate
an Ordinance. They do not want to face the
House with a Bill but they first promulgate
an Ordinance when the House is not in
session and then present the House with a
fait accompli- T have been objecting to the
promulgation of these Ordinances all
through ond I know object to the promul-
gation of this Ordinance before bringing
forward this Bill, because there was time for
them to get the Bill passed last session
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[Shri Loknath Misra] itself, even if they
accepted only on recommendation for the
present in the recommendations contained in
the report of the Advisory Committee, namely
the recommendation to make the term of the
Chairman cq-terminus with that of the
members of the Council.

Now, Sir, when I come to the working of
the Press Council, I would like to indictate that
it should have proper representation for the
working journalists. Along with that I would
also like proper representation for the small
newspapers. The small newspapers in the
country have long been neglected and so are
their representatives neglected in the capital
city of India. They are neglected in the case of
delegations sent to foreign countries; they are
neglected in the case of the Press Council as
well. Therefore I would plead that in the Press
Council the working journalists and the small
newspapers must find a place. When they go to
amend the Press Council Act according to the
recommendations of the Advisory Committee,
I hope that at least this point would be taken
into consideration and the new Council would
include working journalists as well as the
representatives, of the small newspapers.

SHRI A. D. MANI On a point of
informat'on. Working journh'sts are included
in the Press Council, but the kind of working
journalists whoare represented there do not
represee the profession. I want you to say—I
hop you will— that we should have proper re-
presentative? nominated to the Press Council.

SHRI LOKANATH MISRA : I quite
agree on that point. Since Mr. A. D. Mani is
an eminent working journal 1st himself. I
stand corrected. I should like that real working
journalists rather than pseudo-journalists
should get a place in the Press Council.
(Interruptions) I am told that many who have
got a place now in the name of working
journalists are not working journalists
actually. Therefore, proper screening must be
made. The panels of names that are submitted
for inclusion in the Press Council should be
screened properly before the members are
included in the Press Council to ve ify whether
they are real working journalists or pseudo
working journalists.

Now, Sir, as for the past working of the
Press Council, I would like to indicate that I
do not consider the work done by the Press
Council to be anything signi-

[RAJYA SABHA ]
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ficant, anything extraordinary.

SHRI A.D. MANI : Waste of money.

SHRI LOKANATH MISRA : Yes, it might
be said that it has almost been a waste of
money. With the present composition the
Press Council does not command the support
of the profession as a whole, and therefore I
suggested that if the actual working journalists
get in, then it would command much better
support from the profession as such. In the
course of their working for the last three years
or more what have they done ? If we want to
know about the working of a particular
organisation or institution we must go into the
analysis of their wor'ing also. The hon.
Minister made a general remark that by and
large the work of the Council has been
satisfactory. Since the Ministry is responsible
for setting up the Council one could always
expect the Minister to say by and large it has
been satisfactory even if he found that it was
unsatisfactory. If he had found it really
satisfactory he would have said that the
working of the Press Council has been
excellent, more than satisfactory. That he has
only said that it has been by and large:
satisfactory goes to prove that it has not
satisfied the Minister and since the Press
Council still exists he had to say that by and
large it has been satisfactory.

Now, Sir, the point that I want to make here
is how far this Press Council has been able to
tone up the standard of the newspapers. I
would like to indicate through you to the hon.
Minister and to the House the standard
maintained by some of the papers in this
country. lean off hand mention two papers at
least. One is the Blitz and the other is the
Patriot. The Patriot is a pamphlet of
falsehood.

SHRI 1. K. GUJRAL: Don't stop with the
two. Go further; have courage.

SHRI LOKANATH MISRA : If there is
anything true that comes out in the Patriot I
am prepared to compliment it also. But as it is,
I find that the first story, the second story and
other main stories that appear in that paper
give one the impression that it is only a
pamphlet of falsehood, and probably .

SHRI A. D. MANI : Perhaps you don't
know; there are stories from the other side
also.

SHRI LOKANATH MISRA : Which side ?
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SHRI A. D. MANI : From that side.
Indicating the Treasury Benches).

SHRI LOKANATH MISRA As a
journalist you may be knowing.
o gewt warr (fazre) @ uw T 2

fgar®dr &1, gaar @7 w7 wifaw

SHRI LOKANATH MISRA : Ido
not know whether Mr. Suraj Prasad reads that
because there is some affinity between the

name Swaraj and Suraj. Even then I have
my doubts whether he reads it because
there is so much regimentation in the

Communist Party that if he had read
Swirajya certainly he would have been out
of the Communist Party. Therefore a
gentleman who does not read Sw irajya
has absolutely no right to say whether it is a
paper of hyprocrisy or not. I do not know if the
gentleman is in a position to read  English
because he always speaks here in  Hindi.
I doubt whether he knows  English and
therefore his remark about my newspaper is
something  which should not have been i on
the floor of the House at least. Now, what
I said pained so much Mr. Suraj Prasad
who is a Communist. The cat is out of the
bag.  Mr. Suraj Prasad  has his affinity
and allegiance to  Moscow. Moscow is

their dreamland. (In. lions) You will have
your say. Most the place  from where
they get their directions for the party

ideology. Moscow is the place from where
they get instructions as to their activity. The
source of inspirations of Mr. Suraj Prasad
and the Com-mrvst  Party -and  bread
and butter of the Communist Party as
well as of the Patriot are the same—
Moscow  aid the Communist Government
of USSR. Nat irally we can understand him
getting up in defence of the Patriot.

THE VICE-CHAIRMAN (SHRI M-P.
BrIAH.GAVA) : After meeting the point of
Mr. Kaul I thought Mr. Lokanath Misra will
stick to the amending Bill.

SHRI LOKANATH MISRA : How can I
remain within the ambit of the Bill when
there axe so many irrelevant interventions ?
Now Blitz is another paper which is a
complete rag. If [ had a worse word for it 1
would not hesitate to use it.

s\ Trerrere - wrar A ‘awakaar
o7 AM 3| A FIE AM FAT ET AT

TEE |
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SHRI LOKANATH MISRA : But these are
papers belonging to this country. The greatest
hypocrisy is that these papers draw their
money and inspiration from Soviet Russia,
yet they are allowed to function, in spite of
the Press Council in this country as Indian
newspapers. That is the difficulty in this
country that the Press Council as well as the
Information and Broadcasting Ministry has
been allowing such newspapers which are
financed, fed and inspired by foreign
countries to function here in the name of
Indian newspapers. As I said the Blitz is
another rag. I do not have a worse word for it;
or else I would have used it.

SHRI KRISHAN KANT (Haryana)
What do you think of Current ?

SHRI LOKANATH MISRA : I do no t
read Current. Ifyou read Current, you can
give your reaction; there is no difficulty
about that.

Now, Sir, how has the Press Council been
able to tone up the standard of the Blitz ? The
Blitz  writes anything in favour of  Soviet
Russia, anything in favour of the
Communists. All the same it is  allowed to
function as an Indian journal. Ifthe Press
Council  had been helpful in toning up the
standards of these newspapers and journals
then I could accept the contention of the
Mini ter that the Press Council has done a
job. How many times have they called for ex-

planations from these newspapers which are
pamphlets of falsechood ?  And falsehood,
I suppose, is not one of the, basic ethics of

journalism. If that is so why did not the Press
Council deal with these people who are
resorting to USSR Mganda and falsehood
and nothing else ?

SHRI M. RUTHNASWAMY (Tamil
Nadu) : It is the same thing.

SHRI LOKNATH MISRA : Yes; they are
the same thing.

Now, Sir, the Press Council has to look
after the well-being of the Press. I would like
to ask the Government whether they have
received any information from the Press
Council regarding the investment of foreign
money in the newspapers here. There was
such a demand in both Houses of Parliament
regarding foreign investments in some of the
newspapers here
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[Shri Loknath Misra]

and the Minister in one of the House—1I forget
now in which House—replied that there was
some truth in the comments made that the
Patriot had either borrowed or surreptitiously
got some money from the Russian sources. If
that is so, I want to know whether any probe
has been conducted by the Press Council into
the authenticity or otherwise of the statement
and if it is a fact that money has been got from
Soviet Russia what has been the
recommendation of the Press Council to the
Government ?

AN HON. MEMBER : Time up.

SHRI LOKANATH MISRA : Are you
anxious to speak ? You will have your time.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : But your time is also limited.
You have taken 15 minutes already.

SHRI LOKANATH MISRA : But I do not
talk on irrelevant points.

THE VICE-CHAIRMAN (SHRI M" P.
BHARGAVA) : Out of three hours you can
have a certain portion of it only; not the whole
of it.

SHRI LOKANATH MISRA : I would like
the Press Council to be more compact and I
would like a working journalist to become the
Chairman of the Press Council rather than one
of the jurists. Now, the Government is in the
habit of taking jurists for any job, for the
chairmanship of anything, any organisation,
any institution. This should be discouraged.

I PM.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : They have done a good job.

SHRI LOKANATH MISRA : They may
have done a good job, but we must also

[ RAJYA SABHA ]

encourage journalists to do a good job.

SHRI A. D. MANI : On a point of
information, may I ar,k him whether the Indian
Medical Council has a Supreme Court Judge
as Chairman or a doctor ?

SHRI LOKANATH MISRA : I would lit*
journalists to come up and take the ultimate
resonsibility for the Press Council ~We must
at least stimulate the
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feeling among them that they can take over
the re5Sponsibilities of the Press Council.

SHRI AKBAR ALI KHAN : It was the
demand and request of the journalists that
there should be a high judicial person as
Chairman.

SHRI LOKANATHMISRA : T do

not know what is the source of Mr. Akbar Ali
Khan's information, but as far as I know the
reaction of the working journalists is that they
would very much like one of them to become
the Chairman of the Press"Council. If that is
not some how acceptable to the Government, I
do not knowhow their thinking is, then it
should be a distinguished” perron from public
life, but it should not be a Congressman or any
other partyman. As soon as I say that it should
be a public man, probably Mr. K. D.
Malaviya, a man who was defeated thrice in
the Selections, would be dumped on as the
Chairman of the Press Council.

THE VICE-CHAIRMAN (SHRI M. P.
fBHARGAVA) : It is time for lunch.

SHRI LOKANATH MISRA : I will take
another five minutes.

THE'VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please finish it now.

SHRI LOKANATH MISRA : After lunch
I shall finish my speech.

THE VICE-CHARIRMAN (SHRI M. P.
BHARGAVA) All  right. He needs
refuelling- The House stands adjourned till 2
p.m.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at two
of the clock, the VICE CHAIRMAN (SHRI D.
THENGARI) in the Chair.

SHRI LOKANATH MISRA : Mr. Vice-
Chairman, Sir, when the House adjourned for
lunch I was speaking about the ineffective
way in which the Press Council had been
functioning. The entire responsibility for the
ineffective functioning of the Press Council
should be put squarely on the Government,
because it does not have adequate powes
necessary. Had they the powers they would
have been in a position to deal with matters
which were their responsibility. Therefore
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I feel that the Press Council should be given
adequate powers now to deal with lapses on
the part of newspaperes and unless that
power is given, it would remain ineffective
and the toning up of newspapers would
remain a far cry.

Now, Sir, the Pres Council had to face
certain difficulties in their functioning. One
of them was that when they wanted to take
some drastic action against a newspaper
which had violated the normal ethics of
journalism, it was not possible to do so.
Since they did not have the powers, what
they could do was to call for an explanation
and if they could persuade the particular
newspaper to send an explanation, that was
probably all that could be done under the
existing powers. Instead what should be done
is to endow them with powers through which
they can call for an explanation and if the
explanation is not satisfactory, then adequate
punishment should be inflicted on the
newspaper concerned.

SHRI A. D. MANI : On a point of order,
the hon. Member represents the Swantantra
Party which stands for freedom. Why do
you want to punish newspapers ? They are
already punished by the curtailment of
newsprint.

SHRI BHUPESH GUPTA What
kind of point of order is this ?

THE VICE-CHAIRMAN (SHRI D.
THENGARLI) : There is no point of order.

SHRI DAHYABHAI V. PATEL (Guja-
rat) : Exactly similar to what you do. You
have taught him.

SHRI LOKANATH MISRA : I want that
the newspapers in this country should enjoy
the maximum freedom possible, but there
are rags in this country which resort to
yellow journalism and the need is how to
admonish those who resort to yellow
journalism and antinational activities
through journals and newspapers. That is
what I always want. For the safety and
security of the country, you need certain
restrictions, and in the name of the freedom
of the press you cannot go on repeating in
your newspapers in the name of
independence of newspapers what lzve-stia
or Pravda goes on writing in Russia.
Therefore, the Press Council should at least
have the power to punish people and take
them to task who violate the journalistic
ethics and get the apology published in the
concerned newspaper. That is the last that
can be done. Now, Sir, I was
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talking about the inclusion of working
journalisst. I want to make it very specific
here that one who really works as a
journalist, who is in the profession ol
journalism directly, should qualify to be a
member. There should be a roll maintained
by the Press Registrar. If it is maintained by
the Press Registrar, there would be no
difficulty in knowing who is an actua
journalist and who is a pseudo-journalist™®
who gets into the Press Council in the guise
of or in the name of journalism.

The last point I want to make is very
important in the present context. Mr.
Gujral, I saw in the newspapers, has made a
statement regarding the freedom  of
newspapers in the country, as distinct and
separate from  their independence.  He
has given a new shift that the press should be
free in this country  without independence.
Of course, I was feeling that way. The press
in this country is so guided by the
Administration that when it suits them they
call it free and when it does not suit them,
when they start writing against a certain
policy ofthe Government, they say that
the independence has been lost.  Now, if
newspapers in the country are only to take
guidance from a All India Radio, there
would be nothing left in the columns of
newspapers, except the speeches of Mrs.
Gandhi.  Everything else would be blacked
out. That we do not want in this country. We
want both points of view to get publicised in
the newspapers. So, what I am trying to
stress is that the Government should not tab-
the view that things which are critical of
them, which go against their policy should be
totally blacked out, or else they would dub
newspapers as having lost their
independence.  Newspapers  should have
the real  independence, real freedom to
state whatever they feel like about a matter.
Now, the Prime Minister  said that the
press in the country is hostile to her. What
does she mean by that ? Indirectly it means
that she wants the press to come round to her
point of view.  They have such a  lot of
patronage in their .hands that .

SHRI P. C. MITRA (Bihar) Has she no
freedom to express her opinion ?

SHRI LOKANATH MISRA : She has
the freedom.

SHRI DAHYABHAI V. PATEL : You
will not understand it by sitting there.
Sometimes you depend upon her "Meher-
bani" for your ticket and so you will not
understand it.
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SHRI LOKANATH MISRA : There are
other things also involved in it. There is the
patronage which 'he Government holds and
which the Prime Minister holds in her hands
and it is the advertisement. Suppose a small
newspaper is deprived of its advertisement,
then naturally it will die out. Once they hear
from the Prime Minister that those who
become hostile to the point of view held by
the Prime Minister would no be
patronised, there will be no freedom in this
country.  Now, I suppose the publicity
department of the Information and
Broadcasting Ministry might be
distributing patronage through advertisements
and many newspapers in this country very
much depend upon their advertisements. So,
if they utilise advertisements as a tool for
bringing round all the newspapers in this
country to their point of view, it would be a
very bad for the country. Now, there
has been a wholesale infiltration by
communists into the Congress. The day may
come when the Congress, which is a
democratic party, may not remain  so
democratic in its outlook.  That day would
be a very bad day for the country, since the
entire press is kept under through this lack of
patronage or through the surreptitious means
which is in the hands of the Government and
the Prime Minister. Therefore, there should
be absolutely no attempt on the part of the
Government to influence the press.

Thank you.
SHRI KRISHAN KANT Mr. Vice-

Chairman, before I proceed with some of the
points which 1  wish to mention, I would

like to refer to one of the point
which my hon. friend, Shri Lokanath
Misra, mentioned. He mentioned
about the freedom of the press and the

distinction that is being made. I hope there
can be no difference  of opinion about the
freedom of the press which it should
maintain, and the object of the Press Council
Act, which was passed, is to establish a Press
Council for the purpose of preserving the
freedom of the pi ess and of maintaining
and improving the standard of newspapers
in India. The question really is, I agree
with  him when he says that Government
should not interfere with the fieedom of the
press. I agree that Government  have the
power to interfere with the freedom of the
press, but that power should be used the least
and all precautions should be taken to see
that Government do not interfere with the
freedom of the press. But I hope he will not
forget that there is a bigger thing,
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the money power, the joint stock companies
the industries and so on, which control the
newspapers, which also curb the freedom of
the press, which do not allow those papers to
express their views. Of course those paper
are free whenever they want to say anything
about Viet Nam. They can say anything abut
foreign affairs. But when it comes to the jute
irdustry, steel industry sugar industry or the
budget, then they are bound down by the
hidden hands of those people. They cannot
express their opinion as journalists, they have
not got full freedom there

SHRI S. S. MARISWAMY (Tamil Nadu)
: What has ownership got to do with that ?

SHRI KRISHAN KANT: I will just come
to that. As a matter of fact we are proud of
the traditions of Indian journalism. When we
were fighting the Britishers, our newspapers
played a 1 eroic role in the national
awakening. The difficulty is, after
independence what happened ? When the
economic struggle started, those were the
people who controlled the papers. What is
the present position of the press in India ? 1
hope you will yourselves judge whether they
are really free papers or not.

The present position is that between 1960
and 1965 the total circulation of common
ownership newspapers rose by 54.9 per
cent—that is, when there is a chain of
newspapers. In 1964 these units accounted
for 67.8 per cent cf the total circulation of all
dailies in the country; the next year it was
68.4 per cent; and in 1966 it was as much as
73.6 pet cent. These chain newspapers are
controlled by the stock Exchange and the
business people. They control these papers.
Do you think that they really 1 epresent the
public opini on in the country ? When
industry is controlled by a few hands, when
all these things are done by a minority of
people, do you think that they represent the
view of the vast masses of people in the
country ?

In this connection I would like to refer to
what Prime Minister Nehru said :

"1 am unable to understand bow a
small group represents the freedom of
the Press although it may not be inter-
fered with by Government or anything.
But surely the power of money itself is

a very important element which
interferes with freedom and so many
other things."

He further said :
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"A newspaper is a big thing, a big
concern, big industry by itself. But in
India we have the interesting fact that
the newspaper is not an industry by
itself but is owned by industry which is
a different thing. ' The New York Times
is a mighty newspaper, a great
newspaper. By itself it is a great news-
paper, and because it is great news-
paper, it is a great industry too."

But here the newspapers are controlled
by other industries.

SHRI S. S. MARISWAMY : Except two
papers which are controlled by big business,
the other papers are all there for a very long
time, and they have played an important
role during the 104,2 movement.

SHRI KRISHAN KANT: I will come to
that, Mr. Mariswamy. The present position
is, who controls them ? A few persons
control them. They are trying to control two
things: one is economic power, and the
other is with publicity concentrated they can
change the minds of the people. That is why
we are lighting agairst this monopoly.

Here according to this report, between
1960 and 1965 the total circulation of
common ownership newspapers rose by
54.9 percent. In 1964 these units accounted
for 67.8 per cent of the total circulation of
all dailies in the country; the rext year for
68.4 per cent and in 1966, the year under
report, for as much as 73.6 per cent, The
significance of these figures will be evident
when it is seen that in 1964 there were 63
common ownership units as against only 57
in the reporting year—because the other
papers were trying to get hold of them; the
number of the chain was becoming less as it
happened in England— while the circulation
of dailies commanded by these was 51.98
lakhs and 53.41 lakhs respectively. It means
that they try to control the publicity media.

Again, according to the Registrar of
Newspapers, 26.07 lakhs or 85.5 per cent of
the total daily circulation in the four
metropolitan cities of Delhi, Bombay,
Calcutta and Madras is controlled by
common ownership units, eight of which
together accoount for 66 per cent, the falacy
in this calculation will be seen from the fact
that two newspaper empires-those are the
Jains and the Goenkas—control about 28
per cent of the total circulation all
metropolitan dailies, and if the Birla empire
and the Stateman are added, the percentage
rises to about 40. The percentage
commanded by Big Business
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has increased considerably despite the
increase in overall circulation as well as
number of newspapers, according to the
Registrar of newspapers.

Coming separately to English and Hindi
dailies, so far as English dailies are concerned

SHRI LOKANATH MISRA : Di readership
very much  depend upon  the capital
invested ?

SHRI KRISHAN KANT : The bigger the
paper the bigger the circulation.

SHRI LOKANATH MISRA : You might
put it the other way. The more popula the
paper the bigger the circulation.

SHRI KRISHAN KANT: The question
here is, public he hands of whom ?
Those who have got the money. The person
who lias got more money through industry
and everything certainly he will have more
avenues of giving better material. A poor
man, how can he get belter material ?

SHRI LOKANATH MISRA: You are also
a poor man. How do you have a lot of
material ? You are speaking so many things.

\ SHRI
KRISHAN KANT : This material is from the
library.

SHRI AKBAR ALI KHAN : As far as Mr.
Misra is concerned money has no power.

SHRI KRISHAN KANT: So far as
English dailies are concerned, eleven'
common ownership units with 18 dailies
command 80 per cent of the total circulation
of all dailies in India. Of these six alone
control 66 per cent and the other five only 14
per cent. In 1965 these six had controlled only
64.26 per cent. Even here the Express group,
the Times of India group and the Statesman
group among them controlled 43.5 per cent in
1966 as against only 42-9 per cent in the
previous year.

Among Hindi newspapers, 10 common
ownership units with 18 dailies control 60.1
per cent of the total circulation of all Hindi
dailies which number 85 in all. Here again
two Big Business newspapers Nav Bharat.
Times and Hindustan—control 31.6 per cent
of the total, while four other common
ownership units share 45.6 pei cent In
Bengali, it is the same thing, I would not like
to repeat.
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The hon. Member said that they give better
material. Who will give better material ? A
person who has got better material power.
That is why we say let monopoly in
newspapers be curbed. That is why we wanted
the price page schedule. It was cut down. We
wanted the competition to grow. But our
friends said that competition should not grow.
They do not want competition. If competition
is there and some restrictions are there .

SHRI LOKANATH MISRA : Probably you
are so much one-track minded that you do not
understand even the explanation, even the
analysis.

SHRI KRISHAN KANT : You mean by
competition free competition to even curb the
poor man. What is happening even now in
England? What is happening is that the bigger
newspapers are eating away the small news-
papers. You want freedom for the bigger
newspapers, for the bigger fish, to eat the
smaller fish. Your concept of freedom is that
the smaller man, the common man, the weaker
man, the man suffering, the man miserable, he
has no place and he must go because he is not
a good man or he is nota competent man.

SHRI 1. K. GUJRAL : It is laissez faire
that he wants.

SHRI LOKANATH MISRA : It is not /
tissez faire. The man must be in a position to
manage things. If an incompetent person is
placed in that position then where is the
efficiency? Then he has to go to the wall.

SHRI KRISHAN KANT : How to give
opportunity to one to prove his efficiency so
that he can flower?

SHRI LOKANATH MISRA : Mr. Gujral,
instead of Mrs. Aruna Asaf Ali drawing Rs.
31 lakhs from Soviet Russia and investing it
in the Patriot, let the Government of India, let
Mr. Gujral, give the money to her and we
shall be very happy about it.

SHRI KRISHAN KANT : I will come to
that aspect. But I do not know about the
financial aspect.

SHRI LOKANATH MISRA : In the other
House, the Minister of Finance has replied to
a question saying that Mrs. Aruna Asaf Ali
has invested Rs. 31 lakhs. Has there been any
investigation as to what are the sources of
Mrs.
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Aruna Asaf Ali coming into possessio'' of
such a huge amount of money? Sh® calls her
self a socialist and what about her getting this
money and investing it in her name in the
Patriot ?

SHRI KRISHAN KANT : 1 do not know.

N et warg A : (faze) A
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SHRI KRISHAN KANT : You think they
have got the money but the Goenkas do not
have the money?

SHRI LOKANATH MISRA : They do not
have surreptitious money. The difficulty here
is that that money is got from surreptitious
souices from foreign countries.

SHRI I. K. GUJRAL : Mi. Bhupesh Gupta
is sleeping. Wake him up.

SHRI LOKANATH MISRA : Mr. Bhupesh
Gupta is conveniently sleeping

SHRI I. K. GUJRAL : He has got up.

SHRI LOKANATH MISRA : Even if he is
awake, [ will tell on his face. He conveniently
hears and conveniently sleeps.

SHRI KRISHAN KANT : The basic
point I was alluding to was what Pandit Nehru
said :

"But the fact of a big industry by itself
owning a newspaper and owning chains of
newspapers cannot be said to give them the
kind of freedom which an independent
editor has or the public should expect
of it.

"What I mean is that these mass
circulation newspapers represent the views
of a limited number but create the
impression, because of their masss
circulations, and the money behind them, of
representing large numbers .of people."

Now it is a fact that the step of nationa-
lisation of banks which has been taken is a
step which has been welcomed throughout the
country excepting a few friends here and there.
It is a fact that even the common men in the
villages feel that the one step has been taken
after 20 years
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of planning, which is going in the right
direction. But what do the newspapers in the
country say? I mean these chain newspapers.
The small newspapers have all supported it.
But do those papers really represent the
mind of the people of India? (Interruptions)
The vested interests| are theie. The question
is how to deal with the present situation
when we are taking steps for social
transformation in this country. Apart from
this, further steps will be taken to bring
about a new social order in this country
while these newspapers owned by big
business tycoons and monopolists serve the
vested interests. Do they really represent the
free will, the free choice and the free
thinking of the people of India ? Do they
represent the aspirations of the people of
India ? That is the basic question which
needs to be looked into by the Government
at this stage because if the Government does
not give attention to this point, all the scoial
measures, all the economic measures which
they want to take will not be fruitful,
because today ...

SHRI S. S. MARISWAMY: The
newspaper is to be run like a cinema, theatre
or a picture house. Suppose the picture is not
good, people will not go. In the same
fashion, if the newspaper's editorial is not
popular or is something which the people do
not want, they will stop buying the
newspaper. What do you say ?

SHRI AKBAR ALI KHAN : Do you
think there are no communal papers? Do
you think there are no reactionary papers
which corrupt the minds of the people ? Do
you think there are not people who really
run anti-national papers? There are such
papers.

SHRI LOKANATH MISRA : There are
papers like the Patriot and Link which cater
to the base instincts of man and they get
circulation.

SHRI KRISHAN KANT : Mr. Loka-nath
Misra is running there. He can come here
also. I will only refer him to one paper
about which, I think, everybody should be
ashamed. It was the Observer. What did we
read therein a few days ago ? What do you
think, Mr. Lokanath Misra, about that
paper, the Observer ?

SHRI LOKANATH MISRA : The
Observer should be denounced.

SHRI KRISHN KANT I wish you said
that also.
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SHRI LOKANATH MISRA : If you do not
have information, it is not being published. If
Mr. Krishan Kant lives one year back, if a
Member of this House like Mr. Krishan Kant
is so ill-informed about the publication of
newspapers in the country, how can I help
him ?

SHRI KRISHAN KANT: I was saying that
while he referred to newspapers he forgot
about the Observer. I thought that I might
compliment you.

SHRI A. D. MANI On a point of
information. It is not the Observer, it is not is
the Organiser.

SHRI KRISHAN KANT : Yes. Organiser, I
am sorry Mr. Vice-Chairman, about the
Organiser, mention was made a few days ago
here. I do not think, yourself or other Members
of the Jana Sangh would subscribe to the
views given out by it because I know what
kind of a person you are and what kind of
feelings you have got. I do not think you can
subscribe to those views.

SHRI PREM MANOHAR (Uttar Pradesh)
: They are facts.

SHRI KRISHAN KANT : When they talk
of the biological process of a human body
interfering with the political thinking and
functioning of administration, you can think
what taste it is having. It is a shame that such
a paper should talk of Indian traditions, Indian
religion, Indian superiority, Hindu philosophy.
If it is writing and thinking in these terms,
what more shame can there be ?

SHRI PREM MANOHAR: They are facts.
You cannot deny them. You cannot say that
they are not facts.

o) snfaz @+l @ (wETOE)
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SHRI KRISHAN KANT: I was coming to
that. The basic question is this. If we really
want to go ahead with our econ-mic and social
programme, the first thing be done is to curb
the monopoly growing in the press as I have
read out and for that, it is necessary that the
question of price-page schedule should be
taken up and if necessary, the Constitution
should be amended as was recommended by
the Advisory Committee and many persons
who are actively feeling about preserving the
freedom of the press in the country. I do not
know why the Government is silent for such a
long time. If the Supreme
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Court has struck that down, they should have
had a Constitutional amendment. Here it is the
question of the basic freedom of the people of
this country, freedom of expression, and if the
Constitution stands in the way, it should be
amended. In the report of the Members of
Parliament on the Press Council Advisory
Committee they recommended that the
question of monopoly should be studied by the
Press Council. But we were not very clear as to
what can be done because when particular data
is placed before the Monopolies Commission
or the Press Council, there are different people
with different attitudes, their function is
different and it is just possible that they will act
in a different way. So, a separate Committee of
Members of Parliament should be appointed to
go into the question of monopoly in the press.
It should go into the various aspects the
economic aspects, etc. and then the legislative
enactment required and then give a report to
the country and the people so that this
monopoly in the press is curbed in the shortest
possible time.

SHRI AKBAR ALI KHAN : It is against
the dignity of the House that Mr. Bh-Bupesh
Gupta should read newspaper here.

SHRI A. D. MANI : And Blitz

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, he is speaking on news journals. I
am just checking up whether his speech is
correct.

SHRI KRISHAN KANT: May I draw the
attention of the Government to the
recommendation of the Press Commission that
a legislation should be brought forward to
define and suggest punishment in respect of
unfair and restrictive practices of the monopoly
press ? The Government of India is completely
silent. They have not thought of it up till now.
The Small Newspapers Enquiry Committee had
suggested legislation in this regard. I do not
know what the Government is doing about it.
The Government should give its immediate
attention and see that unfair and restrictive
practices indulged in by the monopoly press are
put a stop to.

Now my last point that is, interference and
foreign pressure through news agencies and
other means should be fully enquired into and
those who are getting money and financial
assistance, directly or indirectly, should be
stopped from getting it otherwise freedom of
the press cannot be maintained. I think, Mr.
Vice-Chairman, twice or thrice I have raised
the issue of some
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agencies like the U. P. 1. and others getting
money from West Germany and other places.
The whole thing should be looked into. The
cost structure and the financial structure of
these institutions and agencies should be
looked into.

SHRI ABID ALI : Russia also.

SHRI KRISHAN KANT: Everything,
whichever foreign agency it is. AH those
things should be looked into and brought
before this Parliament so that proper checks
can be brought to bear on them.

SHRI BHUPESH GUPTA : Mr. Krishan
Kant, what would you say if a newspaper
calls Mr. Nijalingappas as just 'Gupta'?

SHRI ABID ALI That just means

humbugappa of Mr.  Bhupesh Gupta.
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FATE WEHZS T FE ATEAT |

SR (et LTI E L TR C R
a9 Zhr f&  fEaAr aamgs @7 e
afmrz o1 &F gare fMa wo dio gy
WA TR A W SEHEE TR AT
qgiaa s § @7 sz qam T @ g
AT qEE T A oFeE  afer wdfaeg
# % Arfas afew d qoar 2, aer

A% o wrawen«t 41 Afawre-Aiar ?|aza'z qamfadl & 9t aw 2, faeF

T TG @0, IRH A2 F WAR @A | g A awaE WE, T ow wgaag geEr

W WE I @A gH AW sifaaq &1 | qar 3w & 96§ & AW s arigd o
5—26 R §/69
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[t #raaTEE | wwdl 2, fow v & T2 TR A

AT UFaF A AfaE 9 ve FHe
afr #ff &1 a7 @ w@T o zalEg
gfor st & wifas  sfawe Svaoar &
frrd 21 70 7 A frar 2

OF A § AT FEAT BT E AT A2
az & f& ga wtfaw w7 afawe =100 2
q aoq faz @veeng faa st 51 aga
=PI AR T T T Ar | A wAad g fw
ara 99 Fifaw T ars = afawiw adr
Z, Faa waer | afgmizfEds w0
FAA FTAAANT E AT A0 T qAT qA
aFar & 7 A1 3 W g7 FiAT 11 w0
AU L o 1 A L
arEgifezn fafwes 2 93 =6 Aa
ZV A7 TG 4w 47 IAF qArdl w1
T2 T97 39T T ARG A, FEAT §F TE
2 A7 37w w0 oA

ZlAagar 2
W v 2 3Ew fac A e oweEr

g 2 "o Fzen 2 B oza v arzwifer
fafaazy @ #YE afepre 78 2 arfam
arFrgar a9z § oF wrfawa Z sEr
Arfar o F3d @9 39 J9 JHT
qifzr 9% FFA AT T9T FyCHA F
qier foerd @ war 1 gyt g7
9 Fifam #1 aifaa A @A 98 T
o 791 arfiar gt o qamg faa
@ a wigan 2 fr 4z ga wifea FgaEiwr
frafaa s faa @1 30 @ 7 wee
Ty # e &% a7 vaifgraea 2R € ar
YT wrE T aE ® AweqI gy £ W)
A7 @, 99 Afrwe AN avq FHET
1 #@ar w0 fFaton = w52 fa s
& &3 &1 ga wfae & faait afier swfereza
a1 wfafafae gv 1 afer sdfae s
A 9ra fao e @, w4 0 3R
JEHTT F gFaem 1 a1d g7 A 2
78X | qg wHEA qEA F w39 iy
qAFAT ATH TR FIT T WFAZ 2 40

A | AT AW AT FEHAAAT AL T
AFHT 3 A1 99 FT w@awT a9 Fqw 2 |

arzdt & ar TRE {A AAET F% (W
ggal 2 fr adw feafn 7 w3 a5 57
qOEA K27 EW0 AF A% AP q9E 7
da ®7 q 74 A0 w9 0T | TE F
gfez § ry gu & 2 A AEA
AT LEHAT wFAT 8, UF FOTAA
TEAT 2, 99 W FAGAAT FHIT INT B
a1 faer agiaa ¥ ZA7% T[] F ATAT
garfaT 7 1 gHE @ MIEl w7
] A 0T 21 T8 FfAm F mE aar
AT 1% Afewre & f G Fifger w7 9
Haaret 7 feeva-feame &1 o 7w R
amardl % fema-faaa 1 Faa oa
F2r AF F AUF @qr F, IH FEA T
FEafamr A 2 MA T fy
o AT fAgaT 47 71 97 AT FA 99
Ftfrat w1 77 g sfawe gmr wifan,
AR wEET F  feea-feara w5 T
A% | TRl AT A A7 9T E, 99 wifaq
gz A afgwe 7 & 7w
waa e 7w wm,  faeEr 3z
aomdt & TEwE &, vafam &, wem
Fafarz g, Mg WAz 72 (7
gut Ag A« a3 Adl F, THEr =
SUAIAT | IFEIMG, F AE qAA OF
ARAT X N7 WIE, TAR AN AN
Tz g8 9 AT & @, zAA faar
FATE =

"Socialist Rani: On July 31, a one maund
parcel (38 kilograms) was received in the
Prime Minister's house for her daughter-
in-law. It arrived in New Delhi a day
earlier by Air India Flight No. 125 from
Milan. The parcel was marked "Free
samples of medicines." Nobody ever
heard of a maund of sample medicines for
a healthy young Ilady. People, are,
therefore, wandering if the parcel
contained many valuable and dutiable
articles. But, of course, no Customs
Officer would dare open a parcel
addressed to P. M's. house to check the
contents and levy duty."

Tz AT QAT F AFATH 2 2 |
o A wifeEr F 9¥ 97 38 fEAvam
F UF  oER Wi;, 125 vAw IfEm
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THTE AT §, WA T A0 A G0

[ 11 AUG. 1969]

fafiteee aifgar &  woer 92 s @, |

Fezq A A w1 v al oft e
TR A A IR A A A, a=m R
77 ey fafaeee & 92 & 9= T, a2
FETH EF AT ATINEAZ | AT
AL HET 2 AT AT B, THAT FNE AL
fodt F o 8 7 A A Twwar § fr Gw
wifger 1 @7 afgwe @ wifen fx
g ‘armrsaT ¥ Q@ FdifE 97 agw
FE AT

SﬂQo ﬁoﬂfq:
% WFA & |

Al &N AR QAR

s TrwTiam eI q1 #7 w@ g
& = fwiw 77 T4 9 4 WY 4%
FE2H F AnTi A1 fgd T 98, A2 qgH
AR AL 2, TH A § AAT AT ZAT 2
T HAF WA A A F adi &
AFAT T T ATOFATAIT ATHRT A0 AT
IR 0T FEEq AWl 4 A fAam, Ww
frai, afFa arz & sraw Wl gea &
e T fr wvew fafaezo s ama g,
Iq T2 7T A0 4RO, A wCH 9T
TAC | TE AT A|ATC H 1T AT AL, FATL
amdAr g A T Fawaar g fF oA
9 wifas 1 B LT AT 1AW A
W1 39 %27 £ qg 4TS A § IYAT | AIH
# FT A e g o7 & wam A anfzan &
wardfam & ag A g g froa A
e fRmiT st @i q
st sz g fo sew fafaezs afear &
fardrer % FYF-A7 WA AT FC RS 7
& T AT FA A "/EAC & fawen w5,
U AT HET A AFATE WA T A T
24t 71 T o A ‘Trevw A gfear’
syt fergeam argew,)  foaar w=re
g JrfET g9 HET FT O SFA0 gHIT
QX T AFNT FL WE | A, A
TAFEEE § FWA AR JEHET 4T,
qaAE A w9 A ww ST 42 quy fo,

| wrzrar aferw & fom 2

{Amendment) Bill, 1969 3498

q@r sEE 4, frw /| 57 R A
frar, wre sra @t § smiT F Ty
sHffae At
91 @ IF-ArT 3 TEE § uediwsr
A AT, A TAAT FRO WA AT A,
wr efer TR & S O oft Wt 9
ar aaw AEardt §# |/§T g qrFEr
ARl sfmer JgE At § owde w5
TE wEOT .. .

SHRI AKBAR ALI KHAN : You must

understand that if you are the Prime Minister
tomorrow, the same tiling will happen to you.

A go o gawll  (wgrag)
AT AT, TF gHIL Farer w1 Frearg
AT RTYWT AT AT, gETC AT
AT A AE wrEAT Ay oy w€ 7 99
Fifae Iad $3 Few w20 ?

o\ wATeww : § faaar w0 fao
HEAT §  IAQ TR 9N fA FEArwor
fam &g & ..,

o oo o T :  geAv
FEF] |

o\ AT o FAEO FTEl A
9B AT § AT WA FgA § A I=wr
Eucidl

A Aot & e a@m s wvg
el IfFmaTd N € waw Y gwrom,
DA AEY |

uF @ am A, H@mq, 9 gma
FEATAGATE | TN &1 UF FEUA
siiwd) gfeer Sge atdt 7 7@t gq, A
FEATL § @Y1, IAY T FEUT gHA
i) o T g, fEedl waraTe Al e
W F wawEar &1 fo@E s
are ¥ wragrar ! AT 7 g arfy
HUT AT AR g a1 OF faw F aeax
@t feedt @1 Ay szifawm 7
#re A Tl Agwmwd ¥ qiefeg)
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[ TR |
Z I wE fwEr g & @@ amar
afeT ot sy At g aze
ardt & St @ w1z w7 fann aw |
sy faad qrqw g i e sy \
T G G | T @IF-AT 9T & 9@
g gAAFATE | | q1ga g fa avewrieza
fafrez so@r A I—guw T AT H |
T | F I3 §——fF 11 73747, 1968
F1 e 7 agrar i dfmme’ Frow g
arerror faA, Awre, & 50 gW0X wYAT
fear, @t am sl orAwrd) Ad g
a8 #ifaa #7117 wfawe gav A qw
faware & fF o w¥faw e fgama-famma
F) F F AT W) FEwed 99 9
ZAF FTACFT E qEAET L T Fo Fo
mE 9 I fawm & w9 av I
=\F1e fwar ar fe ‘dfere’ o e
1 fa2sf agrear faadr @ o qEar
freft &, famg are ared 1 o =
A gEd ) mAN A F wArfaw 7
grafaard | wwdl F qrmT AR E
fa o arewrfeza fufae g sadagr &
qLALF T T8 F1IUET 2 (7 q7ardi w1
2l wgl A a9 fuar gasr 98 a3 |ifw
a7 FAYE) EE T IW AT TIRNAAT #
™ Aw & qEArel A1 faEe g
fwaarwaifad #7721 & a2 AR A9 F7
FF & At faw @A M S
FTATET 19 %9, 1968 Fraomq fw
‘Gfzaz’ Frfaifem s fmar &
1963-64 ® 93,000 FT41, 1965-66 #
1,02,500 ¥991, 1966-67 # 3,74,365
wrar e faw w1 12,500 T |
1962-63® 90,000 FTIT, 1964-65 & |
1,09,000 B7I7 AT 1965-66 ¥ 1 wrE
wrai AT @ #1T 12,500 w9AT HT
90,000 ¥771 7Y ‘Torw’ F1 {9y g7 ag o
‘ifraz’ &1 arrwe F7 formmar &0 |
JAAT ATGAT 7 T AR FT AL AT
AT 9™, IER! AR AR & QI
1 9t & AT TE GG T g f

[ RAJYA SABHA ]

| qETT WA

{Amendment) Bill, 1969 3500

s g wifaw @ q@ATAEITE R aw
HTA FHET T TTAF F@T A% FI7qFAT &
yre A% aw wfgwrr A & oA
af ol ¥ oarfas ardl 1 oore-
qEArE FA 0 ! gAfAw Hwq, q
arad i gam gar fe ar sfawre-
drar & gw Fifgsr 1 FEET FEO0 AT
W st qu gw fay fe faa apa
T T qNd, (99 AT F1 7@ AT F
fawg qwst, amad TR IgF fao
g T3 I9 qGITY F1 ¥ qg THwT "EA
faid a7 ag sty et @a faer |
ga Fifaar w1 afuwre g arfen i@ adr
AL & drewa aAt § fan ag S A
Fg  ATAT AAAT F F(F wF qH1 AT
T @ A qrAw Ui w2
AT At Fo Fo Mg H ALK H A0
fe gwia qear & aasTdl 1 90 FTFGr
ar f& gawr oF whw aarAr § zAfem
qUE WAl £ IHW H IEW X FIH A
TAT FT FATAT IT TFAT E AT TR FIN
YA AT FTIGE | ;T AGATLNFL
qEF1 FT, €A1 FT T IW A0 UF A7y
At sfae qge it ¥
afea §1 FzrET ar #or & aLiar ar qfo
frzarr 1 F AT aEAT g & oarw faa
faaifan @tz faw afeemfs v &
ATLT T FATT WA @Al E wAH & a0 {
AT 1 A€ wra staar famar sraEAr
1 AT, T AT A AT AT AT 2

77 e wEaT w1 97T @ 1 qd AR

| Aterdr 2 fF g ag swmraerEr 21 aa |

HIF AT ATE AR AT BTN 72 2
fa=gm 9z, faga saa sHrarer S0
e /T 2 {5 arraEt wife ar
TE | ERH BT A TAGIATE § A6y
WIT AT AR AT T AT
77 3A% elafas g s w a
Far | Fgf dA T iF ¥ 300 @G
st awr # TET AT wrEwe 9@ a@t
W &, fooa fedt & w9y FF, @9y &1
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AR AT w7 AT AF | gw AN F 9ra | wEA #1 2% A Aried fy o gwaAw
FIE uF A7 ar ﬁmmﬂhﬁ%sﬁﬁ‘mﬁ Fard f& 9@ 6,000 FIT w747
q9F 91, 37, 4, I AT AY AT ow gw | @A sfwr oA F gra ¥ oar i} ag g
ECEnt Fzmmﬁﬁaaﬂ&mnﬁ‘.ww%a@ geavrmfaai &y foe, dt
mrmrgfmmﬂ“fqgmmtim%r T8 FLA 3,000 FIMT AT FAT
BT § ff AT F O gar oI A | W, ST gw aaiT a@ @m At 98
AT ART AA AL E | AR F A oA F | GV A AR AT SO A 7
T A T2 g fEdT wEET ® oadl ar | Ao e A s § oAl amn fw
R 2 AT W HEAT H AT AT 39 | A1 ArE W% BITORA a4 TR AT i
T e EN, A W st ey | v gfafa e, s 7
T ATAT I W W) AT w1 | H AT A9t F wHA@i w5 ¥ &)

AT A DI &7 |

i\ sy foer : qrag 27

o\ TIAATIAN ¢ FrAT Z AGITT ATH | A . . 2
| AT @R 97 &@q fmar a1 TEe

f& afgrr F@3 & % qu 31 csara
1 GELWITA 2T, ATHT L AH, FART AT
At wr owf | 7 grod 9 qeAr
qRat (% wa 3m ma Ay (ot
F g0 AT F7 FFAIIL T A48T 2 70
AT AET T FIT ZATZNAL, TART WEHIT
@ Awgarg e g w9 afawr
gt aifegn o= ae # o) wrfa s ag
sad ¢ a1 fexezvmdi 2 7 wiw A
Fai el 5 gaard w1 5w 999
g ¥ 7 i e " o fw Adr
a1 fme o =t wvar fw feafrergsa
CEAREAC T C B & I TR E 4 0 T
THTZ 2, A0 Al HTHAT AT AT F
A ATAT & | A (T & AT FIAT ATEAT
z & gwrdiedT s a0 w0 oA ¥ Aaw
z€ 2,y [t smare A1 W AT
fgrme 2€ 21 77 380 ad ol | &7

T N ? ; LE ¥ 4 v - -~ - - -
agr e ? gefau 5 swd gfwrtr%{m' v ) T 3 4 A &

ZF T O A SO 2 1 I w0 F A
zfw gw Za%1 Tediaw o 447 AE FeA |
U HUE 54 AN GA1 % FFT, A0 6T
A1 A & gfeme & gma T I
TEAA FLAT AT AT TH AT 99
FEATT 517 i worsrans 77 g, s
712 FL AT GHAT AT gHET AV AL 0

g Adrgd g agr ar fE oS g

2,700 FI4E 77T &A1 T TH =@ B
FA FAT AT § @A (#1717, T fqeagasT
F1 gL A ¥ ad bemrosg, foaw

Al fa=rg 47 uF w94 A aE
s A1fF w7 26 wO nwE SHA
gaTs 2w & wfafas 98 3—Faw 7 973
nwg fafea vfw —zwwr fafag w7
1 AFEAT FT | A% FIH ¥ 4] AT
e w0 G0 T g 2z am FEi
aal @1, Fam ggawm oA fw -
Fremw T a1 A sfruwor w3 fzan |
gforaor #gT 71 ! gwa 48 glAm
Tl & Togwon FIar IHE e Ay
st &1 o afstafas g, st o =
qHT-AT wAGT § A8 I S wan |
saq A=l F AU Wi w1 9ag 2
qq1 & fem w97 A1 =raeqr gnn, qfEA
T® 20T Agr Agr 2 a7 fev a9y war
st (o og wrdw 0 A g Rfe
A 49 g % adwa egew W03
fagzs &1 2 ag agEson 1 TEr 2

0 (% FWIZ AATAT H 1 HTIT ST | ZHIE
AAMGA &1 WEAT T AT ITEFHIT AT
qFA AT 47 |

a7 Fifae § FuT AT w1 vaEaa
afer wAfaezs & afafafa 21 9t 39
T T Ay A fE gwE 3av aewrh
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[T T |
AN qgA1 Trg 4 arfea FT g% | 06T
TET AT Aeqrg 7, A7 arfgar st &
A7 g Avarg &, 3ag afafata o oy

211 a2 72 arfgarsrs 2 a1 20 #1 44049 |, |

M ¥ A o & fao g8 F@
A E 39 armi % afafafa a8 g arfeo
A7 g% Ffawre saaw A wifge
A7 H oAwrer w79 g0 7 swaq fax
THUF AT A qg FA77 FZo0, FWiF IIH
ARIHATEY 297 ¥ FB AW 2 rafAw q
AT TB FiaA AagAE x5 drofaey
TN AR F1ENT At arf defadr
A grafasy af sargedz | 99 a9
Arfae FrEon aEEn ST e
ara fammr & 547 g, AT w7 \@Y
AE TAN AT AT ARTAATE AET ST HFAT |
R UF AT 30 A HTSH AT ATAT G
F7 71 2, ag gA< fzm =7 wwgn gay
A AT & 0T fH7 w17 &) vvg qar
FIAT ATEAT E AT 9 AAMATO § AT AT
arrfaez 21 Ffer nd Yafadrdy g ane
n owmfaez | s fe & ag oS
&1 zafar qwora ot sea fawr A
IATET T a9 | HTA HIT ATATAT [
AATAAIE o g €7 & agor Gy o
7 AT AIHAT ATLAT ATAT TARIAATE
UF ATAT TR0 ) 30 AT wqAr T
ST FAT 97 @ AT a7 fweT
¥AATT R U A AT | IHAT A3 AE W
2, afmm i wrdsivafasz, F1¢ qur a4t
forrar far afer faor wres &1 gara oy a7
a9 201 & Faar aar w7, gufiwr @
afgzez ot 15ga7se afafzavas &
| g & 9 fw wrer & gana q)
T |9 AT FTF, TR AT TG K
fxss adw@ &, a3 a0 gHT w9 9fy
fzq 2 o7 fw gaiv 3w 70 sy afa fas
Ara, TE AT 17 ThF 97 77 7 E, wE
A T T AT WET 30 T EAT

7tg | faedr gw w0 wdEr 20 oInE

[ RAJYA SABHA ] (Amendment) Bill, 19693

3504

99 JAT 7 fAewt gAAr & oswrav
gAY & | SrA ATEA F quw WAl A
qA8 T FWAE TE R AT WA F

i T farnit "z 3 EW 2, -

asw g wefeafa 2z s za feafa
1 == fq90 7 g1 sgara § a1 949
Fifaa st 7@ 1 97 Fifes #r 07
afx fa =g grar anfea v ag = fw
A { AWAN, FAAAAN, AATA, AATAIZ
FH AT T HANA FT GATT AA
FAIT FAWAITA FT @ & A7 741 ¥7 72
el

mE AT gFA Aarg 21 F 41 fwaz Hie
11 ag AT Srgar g fw A faee g,
w7 §, fomn gwr 2 v sast soawmn,

T AT AqA) HA@ATLT T ORI
veafraiza, faamm,  fead faed 7

Az fge & stagrar T ar T TS ®
waar7i wr i feaw d 1 F s g v
g7 Fifga HET WY T|@ ) AT WA
AMTHT ®Y TATAAT Z000, FAFT 0% 77
a grafgsar faafl, 73 ag @9 22

qQUIAT | aTEIT g famrear #1 sarar
 ITET HTAT AFATLIFT D01 HV7 A0

atfa a1 &  9redm AMGTHT 0 940
Fafr, B2 e ATl F frem #7 9=f
FAAAT, AT 4¢ FA4 AT KA T FAAI,
a7 FHA § AET ATAI |

T GHTH ATd1 & ARG TES ZT A
w1 ot wr g q| F fAw fawr gwear 2
fa oAz FHEC T I 92 FTOATHA
™y gd I i faaaw gaqa A@
famr, zaw w97 faem 2, fo7 97 o
yafu g 7 fAg gz ar 72 2 f& 3
W€, 1970 AF 72 TAFH MAAT § AT
arq #) g ®EAT w@d g f® oar fages
ara (a5 faqas & gee faa amar w7
17 gwa wAwl a1 ¥ fqaear § 3ar
arra FrwinA (war a2 o mere
e, qAlawia =Ea agw §9F A
AR |

Sl =i el (o
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o og qarema (gfrrmor) o AEE-  gwWIT mEErr 7 ogAR faars 4FH I9
TN wERa,  wO aeas @ faan, 39% amew e § faes e,

FE A § AT A F19%7 19w A FAT | ¢ AP 97 A3 AF A% FEAA §A 72,
wizn ¥ fagws & =g wgr wgar g | g #1z " aw gurr gfmgre 3w
f¥ 917 smardi # ag w74 avOT @ TR, gWIL A@ATT % faere IEE 20
AT Fawr a1 A Agfemd faadt aifer wpaw aw@g, 19 AEEwl § qw fera
7z a7 wifaw &1 3 wwfegg YA w7 fad oF e #§ qar

a5 a1 2, m—:q@mqqqmjﬁraﬁ wifs gw ot forwr R 9 faege diw
% w13 ot 7 T et w1 fraa 8, frgres | fw @ 9 wwfed & 2% s & ag v
err @ fopert 2, Emawg'm,'mmgfmwﬁwagﬁs FaAT
0w §, w gw A b dgein | 0 TEAD 0 A ) o
A UF a T A AY gHA I A A Taier gwrd) gwaa 4 %7, W-mﬁi
ff o7 smarc @Y §1 sfane | § % T @ AT B swa of ofl
o famar w@ oF Hin fafrer § | N 3O ARTOA £ F A7 08 s
fr 3% faere s @1 seare iy M E A EOEICEH WA § s v an ¥
faad & 4t 3% sfeagre 21 777 ®7 | g A F 1 oY 7 O ag At
2, qmard w mwmé\mﬁa|““' TR s {1 wgi @7 wifgd | oF

F# fawrar, #z7 #Y av% & Wy gfeagre
77t fawa, a1 9w *ffew & Jga 7
w21 % a7 garer w79 ¥ fv g aat
F1 506 ATT | A AT 97 FfEA w1 WA
741 &Y & for oY ¥ naddz ¥ fawre
87 FT T A FE TYAT TG 97 J07
fag agt @y Fmar & AT @wF sAET
waardl 7 w18 fowras aff gadt 2 !
fer &t & smaar £ f& o= 9w Fifew
F1 1€ FryaT £1 4@ 0

TIEH-JqTHA HIgD, WEt 9T q@gH I
wz1 At i sma oz faad &, az .
fropoft we &, 1w fafreed & faere |
faad &, wurq w47 3 fa=me foad g
q g swaar & s aeq aiwd dew |
#IF TAANA 31 g5 § a1 HITH! W 4T
# fag dare wza1 afer fe ard smare
A1 77 wgga AT ¢ [® aad¥z w1097
1, MAAUZ ¥ qF  FEW 6T £ AE
yaai7 7z fma f& q94%z &1 g8 739
s & 4§ ag auaat § v ag sz
fe 72 sraare gure fa=rs feas 2 gz
717 7# wadAr wifgr | wwmoanr & fx
AT H BATE A% 949 fag 70 9

avE At ag w1 Frar ¢ v gw wew wrs
T 2T ATEX # YT T v syware
#r AwaATTAViA & faere ang €T A
FA7) AT IAEY WATHA ¥, 9 AT /1w ¥
mawTEINA % 2w ¥ g, A% 3% Ew

& gt AT A &, WU &F #fag fw
# A% AVAEIEANH F 2% & A 213
#TT H9A FEATT § IR qarfaey wE

A T IAFT HawT a8 AHAr qra fw
ag FATTT a7 & faerw &1 oW ofes
RIAT T T AFAT §, UF VLT AGAT
M 1@ AEAT E | IHIGE § T
#za ¥ ag ¥ FAT WA@gAr § fw
FUT FM FIIEAG A FEA £ fE oflew

- R oS v 37 # A1 fow 7w ave & waEg

F#, 7 w917 /AT B #7715 wlawr

- %y ar et fafarrs & gren arfeg o

TIEN-IATHA qIgd, 9 FifAA w7
T AT & owav 99 wifaw @
i 78 @ gwar ¢ ¥ saar w7 =
gaw wnar ¢ afeq zasr shege fag
gafad o= fam st 2 & g o Aiw
fafaeer & faars faaar 2 st &
A fafaes 7 grfadr ) fewma 7
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[ A qrae | }fmﬁmummt, a fedt
FLAT &, AT e Y fgarg Af w1 | vy ffaeee § faars frar @ a1 22
2 | aafEardl & gurer Y F@AIT TN | wEgA wIAT &, wF W4T qA7 & @
@ ag @ 3ww fore w8, 87 AT | famr w9 A a@ wRgw FwEr 0 AfEA

{Amendment) Bill, 1969

F 3 I sfemgr a7 @ 2 feT
AT qEHreT A1 zar 2 fE ag gwra saqrw
s AT AT @ AV 7T WA A 9T G
g afsa F w71 g % w7 wrem W
TEIANA ® A1G T E, & FETEHT
AT AT TEY # ar fET fEw are
UHFIUT A 9xerd A2 | TR Iw 2w
qratalaez a1 §9 96 w05 FgRIeE #
AT 9T ATR FAATTH FA0 TEA AHA)
gfreist & @ &, vs g% F44Tw
gigwa mr e v ogxagi A | @
A IAF! ANA qFA) 2 1 g wEAT fw
T ATE AFITA T T woAr Afam,
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[=1r 3 AT |
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auadl g & saars 1 35 v A g
aifgz fa fora ag =&y agmaE 1 33207
F AT H AL FEAT O} HGATT TEY 7
At dfaw a8 amF g0 S AAg Ag
aa@E gnr afea o &t = 7 owEwr
THARI W AZI HIAAT | HIEH HIF
nFraad, foes) wgrer andy § e
g 3@ & Aarfaw soFt oA gl
¥ AGATAT A GEA Tea A1 AvfEA
AT BIZ-5rz AT T w5E FAT FifEm

SHRI T. N. SINGH (Uttar Pradesh) : Mr.
Vice-Chairman, Sir, while speaking on this
Bill, it appears at first sight that this is a very
small measure seeking to extend the term of
office of the present Chairman and other
members of the Council and to enable them to
continue in office in a particular contingency
such as this. Yet it has been thought proper by
many of our colleagues to bring in other
matters in the discussion and this is the
provocation which has compelled me to
intervene in this debate at this stage.

We have talked of freedom of thought, of
speech and of expression and I say there is no
country in this world with greater and nobler
traditions of freedom of expression and thought
than our beloved country. We have got a
tradition of tolerance of thoughts and ideas of
others which no country can claim. It is our
proud privilege that in our great Constitution
this great and sacred right of freedom of
expression has been given a very prime and
important place. I dare say no section of the
House this side or that side has any reservations
on this very important question of freedom of
expression, because on freedom of expression
depends the success of democracy. If the press
is not free in a country, I say, democracy will
not succeed, and I am convinced that the Press
Council was originally thought of with a view
to protecting the freedom of th't press and
freedom of expression. Unfortunately, people,
whether in power or without power, have
occasionally been trying to entrench themselves
in the newspaper field in the past and I can
confess to this that certain cases had come to
the notice of the Press Commission—I was a
member of the Press Commission—that the
power of giving advertisements or showing
such other favours was utilised to influence the
press. That is condemnable but, by and large, 1
say the record of our country in regard to
freedom of press and expression despite many
failures and
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other weaknesses, is such of which any
country can be proud. In our country thanks to
the traditions set up consistently beginning
from Gandhiji right up to the illustrious
leaders who followed him we have by and
large stuck to this principle of freedom of
expression and by and large freedom of the
press has been preserved. It was Gandhiji who
felt that the power to give advertisements
could be misused to take away freedom of
expression and therefore he was the one man
who brought out his weekly Toung India later
on Harijan which accepted no advertisements.
Both these papers were run well, without any
difficulty. But that was probably a great
exception.

After giving much thought to the problems
facing the press in India we in the Press
Commission more than fifteen years ago were
compelled to come to the conclusion that
commercialisation has come to stay in the
press in India. That is the main problem for
us. When commercialisation comes in,
therefrom flow a number cf other factors and
forces which can mar, restrict and even
debase freedom of the press. That was why
the idea of a Press Council was suggested by
the Pres3 Commission which the Government
of India set up fifteen or sixteen years back.
Two Members of the Press Commission are
here tcday in this House, myself and Mr.
Mani.

The Press Council felt that essentially the
Council should be a professional body.
Journalism is a profession; it is not like trade
or industry. Journalism was given the
honoured position of a profession. In all other
professions efforts have been made to
maintain their independence, dignity and
stature and for that purpose professional
organisations have been statutorily set up by
the Governments of most countries, like the
Bar Council, the Medical Council and other
similar organisations. Journalism was also
rightly considered to be a profession and for
that purpose it was thought that there should
be a self-regulatory organisation. Self-
regulttion by the profession is one of the ways
to protect its independence. The idea of the
Press Council was to create an organisation
which should enable self-regulation by the
members of the profession themselves. That is
the basic principle.

Then the next question arises who are the
professionals, how to define and enumerate
them and thereby some problems arise. Now
T am free to say-
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was a Member of the Press Commission— that
I felt that essentially, Dbasically and in all
cases virtually it is the people who carry on
the profession and not those who finance
the  profession, or newspapers who
should be the regulators of the profession.
Unfortunately, Sir, [ was in a minority in
the Press Commission. I had by that time
joined politics and my journalistic profession
was almost at an end. At that time
unfortunately, my colleagues belonging  to
the profession in the Press Commission felt
that the people who owned the press must
also have a voice and be represented in the
Press Council and that, according to me, has
been the source of trouble, the genesis of
the trouble. They thought that the man who
paid the piper had also the right to call the
tune. But that is against the principle,, against
the very fundamentals of the freedom of
the press and right of self-regulation by the

press.  About the Press Council  Act
of the future which 1 hope will be
framed after full  thought—and 1 would
say  tothe Government not all the talent

and wisdom is found in the corridors of the
Secretariat—I  hope they will take care to
consult the people who know this job when
reframing or perhaps amending the Press
Council Act. It is very essential; if we want to
ensure freedom of expression which has been
enjoined on us by  our sacred Constitution
and on which rests not only the foundation of
democracy but the very progress and
functioning of democracy in the future, let
us in all humility reconsider the whole
position that a self-regulatory organisation like
the Press Council should consist of
people who follow the profession and not of
those who own and finance the press. This
position has to be remedied. I plead again;
my voice may be small. [ know [ failed in the
Press Commission to carry other colleagues
with me. I confess my failure as a member of
the  Press Commission  to convince my
colleagues in  this behalf but I  feel today
more and more convinced that the profession
must be given its due place of honour and
respect in  society, in democracy and in all
such institutions of our country which are
expected to uphold freedom of the press. And
for that reason I  would urge a second thought
on the whole thing.

We had a Committee which went into
certain problems arising out of the deadlock
in the Press Council because some journalist
colleagues could not cooperate with the Press
Council. Certain limited aspects were taken
into consideration by that Committee. There
were other questions also which have to be
thought of
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But here as an advocate of freedom of
expression and freedom of the press and one
who has had the privilege of carrying *on this
profession  for  more than two decades. I
want to urge that I will not tolerate in any

way, even in the sacred name of
nationalisation, any kind of Government
control  over the press. At the same time |

must also say—though mine may be a lone
voice today—that commercialisation has
come to stay but the right and authority — and
the unchecked power which the money bags
seem to enjoy over the press, over the noblest
of the professions in the country, must also be
stopped. That also must end and let us apply
our mind to that aspect. If we are afraid that the
capitalist people with their tremendous
resources and by owning the press are trying to
impinge on the freedom of the profession we
should be equally afraid of the State apparatus
getting control of the press. I do not want
either. With my last breath—I am not so strong
now—1 will oppose both moves. I cannot
allow such a thing. 1  will fight the press
barons, the money bags; I  will also right
the Government. On  both  fronts I  will
fight, alone though I may be, in order to
protect the freedom of the press, the most
sacred right of the human being in India. It is
not as if we have recognised this principle
today. Centuries ago our rishis advocated
this. They said a man who does not believe in
Godanda man who worshipped even a tree
were both brothers and they could and should
live together. There was no distinction;
there was tolerance for all. We have inherited
that great tradition. We have not to learn the
principles ar.d ethics of freedom of expression
or the principles underlying article ig of our
Constitution from Britain. Europe or
America. We are born with that traditon.
Therefore I say, let us apply our mind as to
how to protect the great heritage. Mr. Krishan
Kant is an enthusiastic person. He has got great
enthusiasm; all honour to him but let him not
be carried away because of the misdeeds or
errors of some people who happen to control
the press with their finances so far as to favour
nationalisation. We should find a way out.
There is a way out of it. I say there is a solution
forit. I would have tried to enunciate it here
and now, but it would be inappropriate to deal
with this basic problem while
considering a minor Bill which only seeks the
extension of the term of office of the present
Chairman. It will lose all its importance
and significance. Therefore, 1 desist from
making any econcrete proposal as to how we
should set
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about meeting the power of money, which is
commercialising the press, which today requires
large investments and which is in a way not only
used to take away or restrict the freedom of the
individual to express his views, but is also
strangulating democracy. It is killing democracy
and freedom. It is a serious matter. Let us think
of it. Have W5 seriously applied our mind to
this danger? Some friends, = who have meant
well, have talked of nationalisation, but the
greatest danger, as my beloved leader, the late
Jawaharlal Nehru, used to say in his usual loud
thinking mood, is this. I want to repeat it.
He wanted socialism to come as soon as
possible, but he was very much afraid of
socialism degenerating into State capitalism.
He knew of that danger. I say, if you think of
nationalisation in the context of the press, you
are ushering in an era of State capitalism,
which would be a very serious danger. There is
only a very thin dividing line between Fascism
and State capitalism, I can assure you in all
humility. I wanted to say many things, but I
think this is not the appropriate occasion. It is
after all a very limited Bill and I am rather old-
farhioned. Unlike Mr. Rajnarain I cannot go on
talking about all kinds of publications, press
allegations, charges accusations, etc. That is not
my habit. 1 want to maintain that habit. Thank
you.

SHRI A. D. MANI : Mr. Vice-Chairman,
Sir, the debate on this innocuous Bill has
wandered over wide and varied fields. It was
expected when the Bill was moved by the
Government that it would be passed without
much of a discussion. Various points have been
raised in the course of the debate which makes
it necessary for me, as one who was a member
of the Press Commission, to deal with the
issues which have been raised by Members.
The Press Commission was formed in 195a and
it is somewhat unusual and strange that a body
set up nearly seventeen years ago had four
members, who arc still Members of Parliament,
viz.,, Shri Tri-bhuvan Narayan Singh, Prof.
V.K.R.V. Rao, Mr. Jaipal Singh and my
humble self. There was one more, our late
lamented Dr. Zakir Husain. They were all
members of it.

SHRI AKBAR ALI KHAN: But You did
not agree with your colleagues.

SHRI A. D. MANI : When we discussed the
matter of setting up a Press Council we had
before us the spectacle of the Times of India
being used by Seth Ramkrishna Dalmia for the
propagation of his fads. There was also
coming into existence an
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obscene and scurrilous press in various
parts of the country. One of the places which
came up before us in evidence was Banaras.
We felt that a Press Council should be
set up. I do not want to mention the name. It
is all years ago. Dirty things had been
published. At that time we thought that a
Press Council should be set up under a
statute and we made our recommendations. I
am an old journalist of forty years' standing
and I have been an editor for thirty-three
years in this country. These are my only
qualifications. The fact that I  have been for
long a journalist gives me somekind of
credential to speak on the working of the
Press Council. I must confess that the Press
Council, as constituted today, is a great
disappointment to all of us. It has not made
any visible improvement in the tone of the
press. We are now entering a stage of
scurrilous politics. Ideological polarisation is
taking place. There is bound to be hard
hitting in many journals. There is bound to
be a good deal of communal and  personal
propaganda. The only thing that I  can say
for the press is that we have not descended to
the level of some sections of the American
press. I was shocked to read the other day in
the Time magazine, which is internationally
known and regarded as a source book for
international news, a paragraph about a
certain enquiry against Senator Kennedy, who
has been involved in an unfortunate incident,
saying that he was flirting with  a large
number of girls in Washington. Senator
Kennedy is married. He is having about four
children. This was the tone of the Time
magazine. I do not think that any ingenuous
paper would publish this kind of things
about persons holding high positions and so
on. Nobody would publish material ~ of the
kind as the Time has done.

SHRI AKBAR ALI KHAN: What
about the Observer?

SHRI A. D. MANI : That is our conso-
lation. The Observer has more or less
sweated out. While that has been our
consolation, we are entering a savage stage in
our politics.-The other day an hon. Member
referred to the Organiser. 1 have been a
regular reader of the Organiser-It carries
very well-informed articles on international
affairs and the person who writes as
"Sutradara" is very well known. But I
expressed my own personal opinion about the
Organiser's low standard of journalism in
attacking the Prime Minister in the way it
was done. This is not done at all. This kind of
thing is going on now in almost all the States.
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One of the reasons why the Pi ess Council
has not made any impact on us and on the
public mind is that its proceedings are
confidential. As a journalist I am at liberty to
reveal even confidential things. One of the
cases referred recently to the Press Council was
that of a cartoon of Mother India being stripped
of her Sari and of being in underwear and Mr.
Morarji Desai making a gift of Mother India to
the World Bank. It was in atrocious taste. This
case went up before the Press Council. As a
member of the Press Council I came to know
about it. Other people are not likely to know
about it. In England every case that is
discussed in the Press Council is publicised.
Some information is given, but unfortunately
here we do not get any information about the
working of the Press Council and the cases
with which it deals.

Another drawback of the Press Council is
that its personnel is of such a character as not
to command public confidence or the
confidence of newspapermen. I do not want to
go into the merits and demerits of the persons
who constitute the Press Council. A number of
arguments may be advanced to justify a person
who is in it and a person who is out of it, but
we journalists, do not regard the Press,
Council as constituting the cream of the
profession.

It is a matter of great regret to me that my
old freind, Mr. Chalapati Rao—he and I started
journalism together—refused to be a member
of the Press Council because of its
composition. How do you expect the press to
respect a Council when newspapermen doubt
the capacity and the credit of the men who
constitute the Council ? I personally feel after
the working of the Press Council Act, though I
have no objection to my good friend, Mr. Raja-
gopala Aiyangar, getting an extension up to
next year, that if the Press Council is to
function voluntarily, it must have as its
Chairman one of the foremost journalists of the
country, as the Press Courril is sought to be a
voluntary body. I would request my working
journalist friends, who would be outside this
Hall and elsewhere in this Hall, to bear this in
mind that it does not matter whether 'A' is a
working journalist or a non-working journalist-
He must be a real journalist to be the Chairman
of the Press Council. If the Press Council had
started with a real journalist as its Chairman, it
might have made a much greater impact on the
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newspaper profession. Unfortunately the Press
Council since its inception has been involved
in a good deal of controversy sometimes of a
personal character, which has all been
discussed in this House—I do not want to go
into that—and it is taking upon itself to much
of a load of work. The question of monopoly
in press is a matter which can now be handed
over to the Monopolies Commission. We do
not have the staff for conducting an enquiry of
that kind. I may mention here that as much as
Rs. 2 lakhs were spent by the Press
Commission of which I was a member
analysing the financial accounts of various
newspapers. We do not have the money, and
the money that the Government asks for the
Press Council is Rs. 3 lakhs. If we get caught
in this monopoly business and ideological
warfare, we will forget the main thing for
which the Press Council was established,
namely, the maintenance of the standards of
journalism.

My hon. friend, Mr. T. N. Singh, is not here.
He referred to the fact that in the Press Council
there was a lot of discussion on one issue,
whether freedom of expression belonged only
to the working journalists or even to the
proprietors. We discussed the matter for seven
long days. I do not think that any issue was
discussed for hours together as we discussed
that issue, and I took the point that the moment
you give freedom of expression, you give
freedom of expression even to a criminal, you
give freedom of expression also to an offender,
you will not give it to the proprietor. Under the
constitution if a man was being sentenced to
seven years' rigorous imprisonment, he is
entitled to make a speech. How can you say
that because a man has got some property and
owns a paper, he can be denied freedom of
expression ? We all expected that a band of
editors would come up, who would be able to
stand up to the proprietors. In the old days—I
hope, Mr. Vice-Chairman, you do not mind my
going on for five minutes more, I am generally
very brief— in the old days we had men like
Mr. K. Natarajan of the Indian Social
Reformer who was an editor about the time I
became editor of a newspaper, or had been an
editor much before; he was asked to edit the
Indian Daily Mail which was run by the Pettit
family—one of the Petits married Mr. Jinnah
as you know. One day he went to the office
and found Mr. Wilson of the Pioneer sitting in
his room at his table, and he asked him "How
are you here ?" He said, "Mr. Petit wanted me
to come round and see the
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office". Immediately he tendered his
resignation. I am very sorry to say that editors
who are editors of the so called big
newspapers do not have the courage to stand
up to the proprietor and say, "I am not
prepared to follow your policy; in public
interest I am prepared to tender my
resignation". There is no use blaming capital
alone. We journalists are not able to face the
proprictor because the newspapers are paying
such salaries that we cannot get them
elsewhere. Papers like the Times of India or
the Statesman can pay Rs. 3,000 or Rs. 5,000,
and the journalist would not be able to get an
alternative employment. For that reason a
good deal of independence has been sacrificed.

I would like to go on to say that my hon.
friend, Mr. Jagat Narain, referred to the
question of small newspapers and
advertisements. My hon, friend, Mr. 1. K.
Gujral, has taken up the portfolio of
Information and Broadcasting with a good
deal of enthusiasm and he is a man with
receptive mind if I may say so as a senior
person. He said the other day that We believed
in the freedom of the press but not
independence. I would tell him this as an old
journalist that as far as the independence of
the journalists is concerned no independence
can be forced by Government. It must come
from within. Unless journalists want to be
independent no Government can force them to
be independent, and I hope that in the name of
independence of the press he would do
nothing which will fetter the freedom of the
press, big or small, in this country. Big
newspapers—you handle them through the
Monopolies Commission. There are ways of
handling them. You can ask them to use white
newsprint, but do not say try to be
independent. ...

(Time bell rings.)

One more point, Sir, about advertisements.
There are small newspapers in this country
which are faced almost with extinction on
account of the bigger newspapers of the
country, and my paper is one of the
sufferers...

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Yours is a very old and big
newspaper.

SHRI A. D. MANI: In circulation by the
standards of the big newspapers it is a small
newspaper. Unless Government is able to
allot a bigger advertisement budget and
makes it a policy to give a greater share of the
advertisements to small newspapers and
reduce the advertisements,
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it possible, lor the bigger newspapers—the
bigger newspaper can get it from the com-
mercial public—we people cannot go on
publishing our paper at Nagpur or Bhopal or
Lucknow. we will not be able to get the
commercial advertisements as the other papers
get. Unless he does that, all this talk about
supporting small and medium newspapers on
the part of the Government is phoney.

I would like to reserve my comments when
the report of the Committee comes here and
there are many other issues which have got to
be discussed. I would like to say this that I
hope that whatever happens the next Press
Council that you are going to have would be of
such a character as to win our respect. I can
tell my hon. freind, Mr. Gujral, that nobody
bothers about the Press Council of India;
outside the Government, the Information and
Broadcasting Ministry, nobody bothers, and 1
do not want to show my hands somewhere and
say those gentlemen also do not bother.
Nobody bothers about your Press Council. He
wants Rs. 3 lakhs. You take so much money
for other things, you take these Rs. 3 lakhs
also, and I give my most reluctant consent to
this Bill.

| TR T\E : TTATHE AT, 1967
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SHRI BANKABEHARY DAS (Orissa) :
Mr. Vice-Chairman, Sir, though I support this
Bill, because under the present circumstances
theje is no meaning in opposing this Bill, I
want to remind the Minister particularly of his
speech when he moved the motion for
consideration of the Bill that he accepted one
of the amendments of the Committee of
Members of Parliament regarding the Press
Council as to make the term of Members and
the Chairman co-terminous. But that was rot
the purpose of the recommendation of the
Committee. The purpose was not to just make
it co-terminous. The term of the Chairman has
already lapsed in July and the term of the
members will be lapsing in the month of
November. Therefore, it would have been
proper for the Minister to see that the new
Press Council comes into existence in the
month of November. The purpose was not ti
make it coter-minus to defer both the
Chairman's  sppointment and also the
appointment of the members. I think both the
Members of the Press Council here will
corroborate that this was not the purpose.

SHRI BHUPESH GUPTA :
swindled and fooled.

We were

SHRI BANKA BEHARY DAS : Mr. Vice-
Chairman, though in the  present
circumstances there is no other option but to
support this Bill, it was not the contention of
the Advisory Commitlee of the Press Council.
I am not goirg into that aspect in detail.

As regards the role of the Press Council I am
ertiiely in agreement with Mr. Mani that the
Press Council has not lived up to the
expectations that was in the minds of our
countrymen when it was constituted. Theie
were two objectives. One was the preservation
of the freedom of the press, and the second
was to improve the standard of journalism.
These are the two major objectives for setting
up this Press Council. I will not go into details
because this is not the occasion. But I want to
point out here that the preservation of the
freedom of the press constitutes, to a greater
extent, seeing to it that the influence of
Government, politicians— [ again say
'politicians'—and foreign influence as well do
not exist. Only then the press can be free
and independent.

1 was astonished to hear that somebody
gave much more impoitance to monopoly,
with which I am entirely in agreement. Some
of them talked about forein influence but
nobody has talked about the
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[Shri Banka Behary Da?.]

influence of politicians on the pi ess. I am
again astounded to sey here that every now
and then Parliament, including my friend, Mr.
Bhupesh Gupta, is seized of the matter
whenever there is some criticism of Parliament
or Assemblies in the press. I do not like that
attitude because of Assemblies and Pailiament,
which consist of all impoitart political paities
and leaders of political paities, are guaranteed
freedom from attack from the press, the press
also expects that Parliament and the
Assemblies will also behave as they expect. So
let us not forget that—I am a very small press
man and a working journalist also, not a
whole-t'roer now—there is always an attack
from this side of the politicians. Sometimes
the Government and the politicians combine
together because the politicians also become
Ministers and they try to sec that the freedom
of the press is suppressed. I gave an instance
in the House. During the communal riots in
Orissa I had to point out four or five times, and
the Minister had to come and accept that
proposition, that the freedom of the press was
suppressed when all those telegrams were not
allowed to come here violating even the rules
framed by the British Governmert. The
Minister, when he was holding the portfolio of
Communicatiors, defenced the action though
at last he had to express regrets. Therefore,
sometimes  politicians' mterest and the
Government inteiest combine together to see
that the press does not enjoy that much
freedom as they should enjoy.

Mr. Vice-Chairman, Sir, in this connec"
tion I want to know how many Assemblie’® in
this country have given this immunity to the
press people and the All India Padio to publish
fairly whatever is done on the floor of the
Assembly in the country. Whatever Mr.
Rajnarain has said here today, had he s?id that
in the Uttar Pradesh Assembly, the Press
people of Uttar Pradesh would not be able to
publish it. Rajnarainji may have that
immunity, according to the Constitution of
India to speak out his mind in the Uttar
Pradesh Assembly or Mr. Bhupesh Gupta in
the West Bengal Assembly, no press of
Bengal or Uttar Pradesh will be able to
publish that because they do not enjoy the
freedom which the press people of Delhi enjoy
when they cover the proceedings of
Parliament. Is it not proper for all of us, who
talk so much of the freedom of the press from
the hands of the monopoly »o be alive to that
situation when the Legislatures of India
will pass this

\RAJYA SABHA 1

(Amendment) Bill, 1969 3528

law of immunity so that the press at least can
faithfully record and publish and inform the
public of whatever happens on the floor of the
Assemblies. 1 think only, two Assemblies,
Maharashtra and Orissa have passed this
immunity law.

SHRI BHUPESH GUPTA : If they did it
faithfully, the Governments would have been
out of power.

SHRI BANKA BEHARY DAS : That is a
different thing. Suppose a defamatory
statement against Mr. Nijalingappa or the
Prime Minister is made in the Assembly of
West Bengal, though it might be hundred per
cent, true, the press of West Bengal will never
publish it because they know . . .

SHRI BHUPESH GUPTA : Why ? That is
the law of the land. Even if I say Mr.
Nijalingappa is a political joker .

SHRI AKBAR ALI KHAN : Mr Bhupesh
Gupta must come to his seat

SHRI BANKA BEHARY DAS : If in the
West Bengal Assembly it is said that he is a
political joker or he has taken so much money
and bribe, as it was done in the Lok Sabha
only three d* ys back— papers of Delhi
published it because it happened in Parliament
and Parliament has given that immunity to the
press—no Calcutta press will publish it
because they do not enjoy the immunity thit is
granted by Parliament. Suppose Members of
the West Bengal Assembly tell on the floor of
the West Bengal Assembly that Mr. Atulya
Ghosh has taken so much money or bribe from
so and so. can they publish it? They will never
do that, not even the New Age because the
New Age would then be proceeded against
under criminal proceedings because the West
Bengal Assembly has not given that immunity
to the press of West Bengal to publish
whatever happens even if it is hundred per
cent, correct.

Mr. Vice-Chairman, Sir, in this connection
I want to point out one thing. I was really
shocked. Mr. Bhupesh Gupta and Mr. Krishna
Kant, my friend', were there in the Press
Council. They always talk about monopolists.
It is correct that they should do that. But why
did this Committee not give as much attention
to that aspect ? For the last two years we have
been raising our voice. Every year we are
finding this monopolist control over the press
increasing; it is not decreasing. Combined
circulation of the dailies owned by the
common ownership units accounted
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for 48*21 per cent, of the total circulation in

1967. The dailies owned by common
ownership units and located in metropolitan
cities like Delhi, Calcutta, Madras and

Bombay have 95*2 per cent, of the total
circulation of all metropolitan dailies. And
eight major units owning 30 dailies control 67
3 per cent of the total circulation of all
metropolitan dailies. This is the position in
India after 22 years of independence. If you
see the Press Registrar's Report, you will find
that the units in metropolitan cities are
decreasing and their hold over the readership
is increasing. So, the Government should have
taken into consideration the concentration that
is going on in this country in this field;
whether it should be referred to the Mono-
polies Commission or the Press Council is
immaterial; the Press Council, in my opinion,
should deal with it, because the Monopolies
Commission deals with economic
concentration . And this merger of papers and
some units purchasing other units, this
tendency, should be completely curbed in this
country. I do not want to say more because
you have already rung the bell .

SHRI DAHYABHAI V. PATEL : You are
afraid of the monopoly papers and you are not
afraid of the Communist papers But you will
be left out and be nowhere, if the Communist
papers dominate.

SHRI BANKA BEHARY DAS : I agree
that Communist papers also may become a
monopoly. But anybody owning such a large
chain of newspapers will come under the
mischief of the law. That is my contention.

SHRI DAHYABHAI V. PATEL : By that
time Mr. Bhupesh Gupta will be the
lawmaker.

SHRI BANKA BEHARY DAS : I do not
agree. | agree with Mr. T. N. Singh that
newspapers can never be nationalised because
we have to get freedom from Government
control also. It is not a question of producing
wealth. It is a question of producing
information,  correct information, and
educating public opinion.

SHRI LOKANATH MISRA « What about
Pravda and lzvestia ?

SHRI DAHYABHAI V.PATEL : They are
going to decide who our President and Vice-
President are going to be.

SHRI BHUPESH GUPTA :
Council does not apply there.

The Press

[ 11 AUG. 1969 ]

{Amendment) BW, 1969 3530

SHRI ABID ALI : Sir, I must certain-ly
say, as any other honest man, that those who
talk .

SHRI M. N. KAUL : Do not act.

SHRI ABID ALI : . . . that the Congress
gets preference in reporting in news papers
and Government gets more suppor are
themselves not speaking what they believe.
And what is the fact ? What is newspaper
reporting ? The owner of the paper may be
sleeping on his cushion-bed. The Editor may
be more concerned with the editorial So the
reporting depends on the person in charge of
reports, and the Sub-Editor, of whatever
mentality or alignment they may be, and the
report will appear accordingly in the
newspapers in the morning.

Now, Sir, this Press Council came into
existence to build up a code of conduct for
newspapers and journalists in accordance with
high professional standards ; maintenance of
high standards of public taste ; to foster a due
sense of both rights and reponsiblities of
citizenship and public service among those
who are engaged in the profession of
journalism ; to keep under review such cases
of assistance received by any newspaper or
news agency in India from foreign sources as
are referred to it by the Central Government ;
to provide facilities for the proper education
and training of persons in the profession of
journalism ; and lastly to study the develop-
ments which may tend towards monopoly or
concentration of ownership of newspapers,
including a study of the ownership of the
financial structures of newspapers and, if
necessary to suggest remedies therefor. May [
ask the hon. Minister what his assessment is
with regard to the success of the working of
this Council judged from these standards?
Particularly, how many cases did they refer to
the Press Council with regard to the receiving
of foreign money .

SHRI DAHYABHAI V. PATEL : He is
studying Goebbels.

SHRI ABID ALI : ... and with what re?ult?
I hope he will be able to give some
satisfactory answer to this question

Now, the complaint is that Government
advertisements are given to those who support
the Government. But why should newspapers
exist on Government advertisements? Why
should they not exist on their own popularity
and working?
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SHRI LOKANATH MISRA : Communist
papers exist even without advertisements
because they have other sources.

SHRI DAHYABHAI V. PATEL : They do
not sell ; they distribute.

SHRI ABID ALI : Now, there are some
newspapers which are communal to the extent
that they publish the next day what is
announced over Pakistan Radio, they are anti-
Indian and communal to that extent. Then
there are anti-national newspapers and
periodicals, weeklies and dailies, claiming to
be progressive ; there is "Peace and Progress",
but which is nowhere near that. And there is
Radio China. All these items, without any
verification, without any acknowledgment,
appear, word for word, in some newspapers
here. You give newsprints. There are
newspapers which are getting three times more
newsprint than their own press can print. And
all that goes in blackmarket. Now, there are
Communist papers which take your news-
prints, your advertisements. One Communist
newspaper was given advertisements on
Ashoka Hotel. According to the Communists,
Ashoka Hotel is "this posh, damned thing" But
that is how our Government is patronising the
Communist papers. Then about the New Age
press. From where did the New Age press

come?
SHRI AKBAR ALI KHAN That is
unfair. He is here.

SHRI ABID ALI : From where did i' come
? The whole printing equipment wa® presented
to them by a foreign, Communist country.
Now all these matters should be enquired into.

SHRI M. N. KAUL : Which one was
it?
SHRI ABID ALI : The New Age press.

SHRI M. N. KAUL : Which Communist
country ?

SHRI ABID ALI : No, that will not be
proper. It is not Russia.

SHRI BHUPESH GUPTA : What is  he
speaking?

SHRI ABID ALI : One weekly went on for
years together publishing obscene things and
existing on blackmail, and Government could
not do anything. Why is this helplessness?
Anti-national, anti-social and communal
weeklies and dailies are flourishing, and here
friends come and abuse this Government for
not managing things in such a way that every-
thing that they want is published in the
newspapers. Even over All India Radio,—
here was an item—perhaps it was the 15th
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of July—in the 1-30 p.M. English news bulletin
which described how a dead person came to
life because of Mao's sayings. The moment
people went there and recited something about
Mao's sayings, the dead man came to life. This
is from All India Radio; Now, what is this
going on in our country? What comes in the
way of the Minister stopping at least
advertisements to newspapers which are anti-
national, communal or antisocial ? At least to
that extent, you will be able to manage things
without going to the Council, without going to
the court or without going to anybody. And if
it is a fact—I do not accept it—that because of
Government advertisements these papers are
thriving, then you will be achieving a big
objective by stopping your advertisements to
such papers. Now, why should the
Government be so much hesitant ? Is it not
your policy that there should be secularism in
this country. If that is true, if you are honest
about it, then, tell me as to what comes in your
way to stop these comfnunal papers ? Of
course, you are an Indian, you are a good
Indian. I take it that all the Ministers are good
Indians. There are so many papers and there
are so many weeklies which have been stalled
on the border areas which go to the extent of
saying that the Chinese are coming here as
your brothers in order to liberate you from this
torture, to liberate the people whom Delhi is
treating as slaves. Can you not stop that type of
reporting? If the Press Council has not been
able to perform its functions properly, what
comes in your way in making it effective ?
There are many objectives for which the Press
Council was established and I have quoted a
few objectives from amongst them. If the Press
Council has not been able to function
effectively and properly, if it has not been able
to achieve its objectives, then there is
something wrong somewhere either in its
formation or in the standards laid down for the
personnel of the Press Council, which the
honourable Minister should tell me.

Then there is the talk of monopoly, so
much of monopoly, monopoly everywhere. Of
course, | can understand my friend, Mr.
Krishan Kant, talking of monopoly. He is
sincere about it. I like him. He is an
affectionate friend of mine. But I cannot
understand this communist talk of monopoly.
What about "Pravda"? What about "Izvestia"?
They are all exifting and their reply is that
they have no Press Council in Russia. That is
an interesting answer. Of course, the
Press Council
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is not there. But who will establish a Press
Council there ? It is a complete monopoly. It is
a Government-owned press. Not one man can
say a word against it. There they cannot say a
word about the requirements of citizenship and
the citizens are not loved and liked by the
Government. And such people coming and
telling in our country, "In your country you talk
of democracy, but your country is all going the
monopolistic way. You are encouraging
monopolists" is something very strange. Of
course, I do not like monopoly and do not want
it to exist. But where is the monopoly?
Everything depends on the reporting and the
reporter, on the sub- : editor sitting in his office
at the time of I editing the news. Our friends
that side are complaining that their things are |
not going into the press. Honestly, should we
believe this? 1 know that. I also read
newspapers. I know what things they say, how
much of it is reported, etc. They reply to the
points I have raised. Their replies do come in
the papers whereas my name and the points |
have raised do not appear in the newspapers.
And it is, of course, unfortunate that in this
country the Congress has not got even one
newspaper. Formerly, during the period of
freedom struggle, al! these newspapers were
supporting our struggle-—our struggle meant
the national struggle for independence. After
independence every party, even the smallest
party, having ! a ridiculously small membership,
has got a newspaper or a weekely of its own.
We have not got anything of that sort. We have
not got any newspaper. That is our misfortune.
And all that comes in these newspapers is one-
sided reporting. News about the Congressmen
the Congress popularity, the Congress progress,
the Congress success, all that is suppressed.
And when I ask them they say, "Well, the
Congress success is no news. Only the Congress
defeat is news." that is what they say, "The
Congress defeat is news." That is what they
claim. Therefore they do not want to give the
Congress any importance. .

SHRI S. S. MARISWAMY : Do-biting a
man is not news. Man biting a cIn™ is news.

SHRI ABID ALI : Sometime back Mr-
Rajnarain was saying that he got that much but I
got only this much. (Time bell rins.:)

All  right. Sir. I
Thank you.

A Rie Ho TAIA®T (777 TIU)
TEEATERET HETEE, FUT & W4T E

conclude.
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SHRI G. A. APPAN (Tamil Nadu): It
behoves me to support the Press Council
(Amendment) Bill, 1969. 1 am really very
happy to see the very salient features of the
duties and functions assigned to the Press
Council. I see here that the Press Council
consists of a Chairman and 25 Members on
the Council. Everywhere I have been seeing
that though there is a provision in the
Constitution to provide reservation for the
Scheduled Castes and the Secheduled Tribes
to the extent of 16 to 20 per cent. 1 wonder
if there is
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any member from the Scheduled Castes on
the Press Council. I do not think anybody
will say that we do not have any person who
is equal to this task and who is capable of
discharging the functions that might be
assigned to this Council. That being the case,
I do not know why there is not even a single
Member of this Community on this Council.
Furthermore it does not provide any
reservation in the jobs also. Whenever such
enactments are being passed by the
Legislatures and by the Parliament, I do not
find the salient feature of reservation in
regard to appointments to the Committees.
There are any number of committees in the
Government and in the Public sector under
various nomenclatures like Boards, Council,
Conferences, etc. But here I really wonder
whether the members of this Council do
really discharge the functions enshrined
under 'Duties and functions'. The duties and
functions referred to are:

"(a) to help the newspapers to maintain
their independence;

(b) to build up a code of conduct for
newspapers and journalists in accordance
with high professional standards;

(c) to ensure on the part of newspapers
and journalists the maintenance of high
standards of public taste and foster a due
sense of both the rights and
responsibilities of citizenship".

Let me tell this House and the nation thaf the
Press is the eye and the conscience-keeper of
any society, of any Government. People even
begin to question the validity of the Press
Council and journalists. They will have to be
given  complete freedom to express their
views and opinions without any fear or
favour. I have been seeing that a number
of papers or journalists begin to only
attack certain people who. hold opposite
views. [ think the Press Council should
take a keen interest to see that such nasty
and absurd observations are prevented
from the various journals. I also sece
that a number of Government
advertisements are given only to  certain
papers. I may say that we have also
journals like 'Murasoli' and 'Nam Nadu'.
We do not get any advertisements. 1 do not
know why our papers should be discriminated
against from getting such Governments and
only those papers gf*t which curry the favour
of the Government in some way or the other
get Government advertisements.  Finally, I
say that the Press Council hereafter should
consist of at least 4 members from the
Scheduled Castes and Scheduled Tribes
and there should be sufficient representation
for the
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Scheduled Castes and the Scheduled Tribes in
the various appointments also, in every
category, not only in the lower ranks, but in
every category. The first chance should be
given to these communities.

SHRI 1. K. GUJRAL : Sir, I am grateful to
this House that, although this Bill in its very
small form is a very simple one and although
it is simply extending the term of the office of
the Chairman and the members of the Press
Council and making one co-terminous with
the other, this Bill was able to excite such a
lively debate as we witnessed today.

I am one with most of the Members who
have been kind to express their views about the
freedom of the press and there can be no two
opinions in this regard today. As I said in the
beginning, freedom of the Press is enshrined in
our Constitution, and so far as this Government
is concerned, as I said earlier, it is not a
question of policy for us; it is a question of
commitment for us. We stand committed to the
fact that freedom of the Press is a part and
parcel of democracy and both of these have to
continue to exist together if either of these
institutions has to survive. There can be no
parliamentary type of democracy if the Press
is not free.

Mr. Vice-Chairman, my friends have
mentioned and referred to my speech to the.
Standing Committee of the All-India News
Editors' Conference, and some quotations have
been given from my speech there to the effect
that I had said there that our Press is free but
not independent. Sir, this was not my own
quotation. I had quoted it from one of the
utterances of the President of the AU-India
News Editors' Conference. And for the benefit
of friends sitting here I will quote again, and
the quotation is :

"I venture to suggest that our Pros may
be free, but it is not independent."

It was in this sense that I adduced it, and I am
glad that the President of the All-India News
Editors' Conference has gone a step further
and said :

"Spiritual values have been displaced by
cross commercial considerations, which is
also partly responsible for the lack of
enterprise and puroose fulness in the
editorial and news policy and content  of
newspapers."

And since these utterances were very interes-
ting, I want also to draw your attention to
another quotation from the President
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of the All-India News Editors' Conference. He
has said :

"For the healthy growth of the Press
independence of the editor is as vital as
freedom of the Press is to democracy."

It is this question, Sir, which is the basic
question, whether in today's Press editors are
free or not, because it was in the editor
symbolising the essence of the Press that the
freedom of the Press was ever thought *of. This
democracy of ours and before us those other
democracies, which guaranteed the freedom of
the Press, they were basically motivated by the
fact that an honest fighting person, wedded to
the basic values of a nation, wedded to the
basic culture of a nation, wedded to the basic
aspirations of the people should be allowed the
freedom to say whatever he liked. And he did
so. And I must say Sir, in the good old days our
press might not have been as efficient as today
its display might not have been as good as
today, its production values might not have
been as good as today, but then Sir these were
all compensated for by those bold editorials
those fearless editorials, the editorials which
inspired the nation, those editorials which put
in us the fire to fight for our freedom. It was in
that spirit and it was following the steps of
those great editors that the Fathers of our
Constitution decided that the freedom of the
Press in this country shall be preserved. But
very unfortunately Sir, as time passed, we faced
a crisis, and that crisis was the ecrisis of
communication as running a press became
more expensive. As technology grew, as a part
of the growth of technology—a technology
which is good in many respects—the
production of press became expensive and as
the product of newspapers became expensive,
the money bags came in, and when
unfortunately the money bags came in some
friends, unfortunately, started thinking that the
freedom of the Press was synonymous with the
freedom of the owner of the press. Now these
are two basically different things. Therefore,
when my friend, Mr. Lokanath Misra feels
concerned about the freedom of the press, |
hope he is not trying to project the basic
commitment of his party to the owners of the
press, to the money bags and the big guns of
the press whose very freedom his party is very
keen about, and when his party stands
committed to the laisse-faire policy such a
policy, naturally, projects itself in this sphere
also. Let me tell him— and it is not to oblige
him but to oblige my own conscience—that this
Government AS no intention whatsoever of
nationa-
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lising the press. We have committed ourselves
and we stand committed to the freedom of the
press. Freedom of the press is an article of
faith with us. To many friends it may be an
article of convenience and, therefore,
compared to them, not only do I have to say
today but those who preceded me not only in
office but also in this great organisation of
ours, to which we are proud to belong, have to
say that we have always committed overselves
to the basic values. Unfortunately, some
friends get agitated from time to time
whenever we take steps to implement our
commitment to the people, a commitment not
made today but a commitment which our
fathers and our forefathers of our freedom
struggle had made to the nation in every year
of their struggle for bringing about a more just
society, for bringing about a society in which
social justice shall be given to the people, and
when we are trying to implement the
commitment by taking these minor steps, some
friends are upset, and their mouthpieces are
also upset. And not only is my friend, Mr.
Lokanath Misra, upset, as bank nationalisation
has been done; all those papers, which
represent his way of thinking, are also upset by
such bank nationalisation. I would not have
minded their being upset also. I would not
have minded if an editor, whom I respect,—
and I respect all the editors—in his own
freedom, had opposed this. I would have
respected him in that case. But I really feel
sorry when an editor starts writing and projec-
ting the views of the owner of the paper.

My friend, Mr. Abid Ali, is unable to
understand how money bags interfere. He is
too innocent in his understanding of the
working of the press, and if he understood the
working of the press, he would have known
how the big money interferes.

Sir, this is not a concern which I am
expressing today. This concern has been
expressed from time to time and again and
again. And even when the Press Commission
sat and deliberated on this they also addressed
themselves to this situation, to the position
which was bothering them, and I am quoting
from paragraph 600 of the Press Commission's
Report.

"Interests of the owner—Such inter-
ference with professional standards is most
objectionable when it arises from financial
and economic interest? of the proprietor.
These interests may be divided into two
categories; the first is the hope of greater
profits from the
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[Shri I. K. Gujral] newspaper itself, and
the second is the expectation of advantage
to the other financial interests of the
proprietor”.

This is the basic issue that we are faced
with. Also, Sir, the Press Commission's Report
proceeds further and in pagragraph 693 it says

"Regimentation of news and views.— Having
granted the owner the right to express his
opinion in the newspaper, we must also
stress the fact that diversity in the
expression of opinion is the very essence of
freedom of expression."

Sir, this is the issue and it is the real issue
before the nation today, and if people are
feeling concerned that democracy is in danger
sometimes, let me repeat it and say it that
deomocracy is in danger not in the hands of
those who practise democracy in this House
and in the other House, but it is in danger in
the hands of those who have got the anxiety to
use their freedom as their licence. My friends
sitting on the other side have sometimes
accused the Prime Minister that she is trying to
become a dictator, but those very friends
forget that, after the bank nationalisation Bill
had been passed by the other House and this
House, they had— if I may use a strong
word—the audacity of signing a letter
addressed to the President urging that he
should withhold assent to the Bill. Sir, is this
the parliamentary democracy that we are
trying to build up in this country that, when
both the Houses of Parliament, elected by the
people and enjoying the confidence of the
people, in their wisdom, had passed a Bill, that
Bill should be withheld the assent of the
President? But that is what these friends
pleaded for in their letter to the President. And
they here speak in the name of democracy.
When wec are trying to take over the 14 banks
and use that as an instrument of social justice
they tell us that we are becoming dictatorial
and we are anti-freedom. I would challenge
each one of them to face election on this issue
and then decide with whom the people are.
They try to make a joke of the issue when the
Prime Minister said that the people are with
her on this issue. They come and tell us, no,
the people are not with her but the people are
with Directors of 14 Banks who decide to
usurp 75 per cent of the bank deposits for their
own use. They think that the people are with
them. Let them go to any street

[ RAJYA SABHA ]

(Amendment) Bill, 1969 3544

in the country; let them go to any bazar of this
country; let them meet and face the people and
then they would realise with whom the people
are. Sir, the people today have realised that for
22 years although this country developed,
although this country built itself, although this
country progressed a lot, social justice has still
to be dispensed and therefore when a small
measure towards this is being taken,
unfortunately there are friends on my side also
who are very unhappy about it but I can tell
you that real and true democracy will come to
this country and to our people only if these
two Houses remain attuned to the feelings of
the people and to their aspirations.

Now, accusation has also been made that
through the advertising policy Government is
perhaps trying to limit the freedom of the
Press. I would only say this thing that under
the Press Council Act any newspaper which
has reason to believe that the deal of the
Government in advertising has been such as to
coerce the neswpaper to toe the Government
line can complain to the Press Council under
section 12(2). Under this section such a
complaint is possible to be made and this
power has been made use of by many papers
also. I would only say this thing that the
Council has received three complaints so far
our of which two have been examined and
disposed of and one is pending. In one of the
cases that have been decided the Punjab
Government restored the advertisement
following a reference from the Council. In
another complaint the Council expressed its
displeasure at the Government action and the
Government  concerned is the SVD
Government of Madhya Pradesh. You see, Sir,
that the Congress Government is accused that
we are withholding advertisements for
coercing the press to do whatever we wish
them to do but out of the three complaints
made to the Press Council the two which have
been decided are against the Governments
which my friends there represent. I think if
they are so much concerned about the freedom
of the press they should go and tell their
Governments that they should not use this
method and that they should give
advertisements freely to all those papers which
are even opposed to their way of thinking.
Neither the Punjab Government nor the SVD
Government of Madhya Pradesh was a
Congress Government. Therefore those who
are loudest in their cry should now, I hope,
look within if I do not use a stronger
expression that they should hang their heads
in shame.
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My friend, Lala Jagat Narain made a strong
point that his paper which is opposed to
Government did not get advertisements and
Lala Jagat Narainji has gone at length to
prove that his paper was opposed to the
policies of the Government and was very
critical. I would only say this that in
appreciation of his services to the press, in
appreciation of the fact that he was criticising
the Government freely we were pleased to
increase the advertisements from Rs. 6000/- in
1967-68 to Rs. 15,000/- in 1968-69. This is
how the Government is trying to contain the
freedom of the Press by means of its
advertisement policy! (interruptions). This is
the prize you have got for opposing the
Government and therefore you should now
know that we are very much appreciative of
opposition to the Government.

Sir, Mr. Lokanath Misra and his friends are
trying to make out that we have got mixed
with Communists. {Interruptions) I am not
going to talk about that because the
Communist Party is represented here and it is
for them to defend themselves but 1 would
only like to remind Mr, Lokanath Misra, Shri
Rajnarain and friends in Jana Sangh, Sir, your
party, that in the last three years since 1967,
the coalition Governments, the SVD
Governments with the Communists were not
formed by the Congress anywhere and I do not
know why at that stage these people and these
friends never thought that freedom was in
danger, that democracy was in danger. But
when bank nationalisation is passed by this
House and if the Communists also think that it
should be passed, then democracy is
immediately in danger. Yes, Sir; democracy is
in danger only for those whose vested interests
have been touched. When Mr. Lokanath Mora
was having political honeymoon with them,
when he compromised with them in his
enthusiasm for anti-Congress Governments
today if we are taking economic steps to
dispense social justice he should really
understand that his propaganda is baseless and
that he is trying to mislead the people of this
country through is own mouthpieces. The only
thing that I would like to say today is that this
nation his now trying to give an economic
content to its political democracy. That is why
you find a new set-up of alliances.

Sir, in 1967 also we had a presidential
election and in that presidential election we
had put that person as Congress nominee to
whose memory we all bow our head in respect.
The like of Dr. Zakir Husain w ill seldom walk
on the face of this earth.
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' He hallowed the Chair here for many ! years
but, Sir, who opposed him then? I Not the
Congress; Mr. Lokanath Misra ! opposed him;
Mr. Rajnarain opposed j him; the Jana Sangh
opposed him; the 1 Communists opposed him.
At that stage j democracy was not in danger.
Democracy is now in danger only because of
bank 1 nationalisation.

SHRI RAINARAIN : You arc mistaken.

SHRI 1. K. GUJRAL : I would say they
have realised one thing after Dr. Zakir
Husain's election.

o) TRATTNAN  FAT HTT T AF L
AqTET & dr a1 F1 §ag frersy, fForwdr
P& fao JEn

SHRI I. K. GUJRAL : The main thing that I
am trying to say basically is that I am glad that
at least the Jana Sangh and the Swatantra Party
have appreciated and realised that the Congress
Party has the capacity to put up good
candidates 1 for presidential election and now
they ! are supporting our candidate. I am grate-
ful to them that after making a mistake at the
time of the election of Dr. Zakir Husain they
are not repeating it again.

Sir, a point has been made by Shri
Rajnarain about irresponsible journalism !
and he has taken quite a bit of time in trying
to say that the Organiser has put up a I news
about the Prime Minister. Sir, Ij have
always learnt to look upon Organiser if not
officially but in content as a mouthpiece of the
Jana Sangh and I have been hoping that as
this party is becoming more responsible
in our national life their news papers will

also become more responsible but it is
very  unfortunate ! that this paper
particularly continues j time and again to use

the forum and the j freedom of the Press to
misrepresent facts and even make false
allegations. I am grateful to Mr.
Rajnarain  that he  has given me this
opportunity to talk about this particular news
relating to the Prime Minister.

sl TIRAEIEe 2 g AT W, g9 T
zafeT e FA F |
5 P.M.

SHRI I. K. GUIRAL : Sir, I am, in a way,
glad that the hon. Member, Shri Rajnarain,
made mention of the Organiser report,
although he did so in his characteristic style of
making insinuations. I have made enquiries.
The fact is that a I  consignment of gift-
medicines of various
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kinds has been received from some Italian
donors. This follows a recent visit to India by a
few of them, when they felt moved at the
proverty and want in some of our villages.
They have sent these, medicines for use to
provide free medical relief to the poor and
needy. The unsolicited gift consignment of 30
kgs. was brought by Air-India. It is lying with
the customs authorities in the Customs House.
It has not so far been taken out from there. The
intention is to send the medicines directly to
the Red Cross or some other suitable charitable
organisation in the field of medical relief.
Time is perhaps being taken by customs
because the papers and the literature about the
medicines are all in Italian and are being
translated. The consignment was addressed to
Shrimati Sonia Gandhi for the only reason that
the Italian donors were acquainted with her.
The normal law and rules of customs will
apply as for such gift-medicines.

o\ srrfae o) w9 W

SHRI AKBAR ALI KHAN
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SHRI I.LK. GUJRAL : When 1 made a
i statement about this news in the Organic i. I I
was hoping that Shri Rajnarain would I join me
in condemning 'he Organiser for [ irresponsible

journalism ai.d I am glad thai. . .
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SHRI 1. K. GUJRAL : When I make a
statement on the floor of the House, I take full

responsibility for it. (Interruptions) Let me
finish.
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SHRI I. K. GUJRAL : I have made a
statement and I have made that statement with
a full sense of responsibility as a Member of
this House and I expect this courtesy from
Members which I extend to them. My
statement should be taken as the last word
compared to that of the Member. . .

SHRI RAJNARAIN Let the Prime
Minister say. Who are you? You are not the
representative of the Prime Minister.

SHRI I. K. GUJRAL : I have deliberately
said it. I had not said that this statement had
been made by any Member of the House. This
has appeared in the Press which I have called
irresponsible, because the statement is
irresponsible and I am surprised that some
friends here get up as if they had made that
statement. I have never made any such
allegation that any Member has made the
allegation.

o miatag awt ;@ qEe g oafo-
FIT OF ATE, AA7 HAT 1 AT AT HIAT
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fasiaz 292 %739 92 a9 2 1. ..

i amdo %o WA : [FFEa TEN)
My statement is very clear and 1 am on
record. I am claiming this privilege as a
member of this house. As a Member this
house. . .
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THE VICE-CHAIRMAN (SHRI
THENGARI) : Mr. Gujral, you continue.

SHRI I. K. GUJRAL : Reference has been
made here to the powers of the Press Council.
Now, Mr. Rajnarain should not get away with
the impression that his allegations are going
unrefuted. I am deliberately passing on to the
next point because I have said what I have to
say. | have said that as a Member of this
House. Whenever a statement is made by an
outsider and by a Member of the House, it is
an established convention that the statement
of the Member is taken as the last word.

D.

gEIL AT A FF Al ArfAIT | AHAA

F AT W F1E 9 B9 &2 Al ag A
AT & A/ A

SHRI RATNARAIN : It is not for you.

SHRI I. K. GUJRAL : Having said that, I am
passing on to the next point. Reference has been
made by many friends to the powers of the
Press Council. It has been said that the Press
Council should be given more powers to take
action against those papers which are held to be
guilty of various offences. This issue was also
examined by the Committee of Members of
Parliament. I have been able to get a copy of
their Report. They do not apparently welcome
the idea that the Press Council should make
recommendations to the Government for
suitable action against any particular
newspaper. Secondly, the MPs Committee did
not support the idea that the Press Council
should be | given more powers for imposing
punishment ...
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SHRI BHUPESH GUPTA : It is now five
o'clock. He can continue later. He cannot have
it that way.

| AWM ¢ T AT 9 Afew
THAT ey |

THE  VICE-CHAIRMAN  (SHRI  D.
THENGARI) : Kindly sit down.

SHRI 1. K. GUJRAL . Therefore, the
Government is now examining the whole question
in the light of the recommendations of the
Advisory Committee of the Press Council.
They have also made a mention of the
problems of the smaller papers. I can only say at
this stage that they are causing concern to us, not
because they are smaller in size. We have seen
that they command a very high percentage of

readership. We have made a tabulation of
figures of the small and medium-sized
newspapers. Even in today's context they

have a readership of about 60 to 65 per cent,
compared to the other papers, which are called
metropolitan papers. But their difficulty still
remains. The chain newspapers are there. The
aggression launched in smaller cities by
the chain newspapers is of some concern to us and
that is where the monopoly issue comes in. The
Advisory Committee of the Press Council, 1
understand, examined this point also and in their
report they have thought it better to recommend
to the Government that this should not be referred
to the Monopolies Commission. ~ The study of
monopolies in the press should not be referred to
the Monopolies Commission, but that it should
be continued by the Press Council itself. 1
understand from the report of the Press
Council, which was placed on the Table of the
House that they would continue with their studv
and we hope that by the end of this year they will
be able to give their recommendations on the
subject. I can only say this thing that not only
the Government but any sane freedom-loving
Indian today is feeling concerned about the
growth of monopoly in the newspaper
industry, because the very essence of the freedom
of the Press gets defeated if these monopolies
are  allowed to continue or  build
themselves. That is why not only we see
that the smaller and the medium newspapers
should get support from us in the advertisement
programme which is being increased but also
we have given them more support in the
newsprint policy also. At the same time accordir g
to the recommendation of the  Press
Council itself the Government is seriously
examining to bring forward in the next session
a Bill

to set up a Newspaper Finance
Corporation so that when this
Corporation is set up at least some sort
of relief is given to smaller and
medium newspapers.

There is only one more point and
I have finished. Friends from various
sides have expressed concern about the.
foreign money in papers and in the Press.
I can only say this thing that I am one with
them in this. It will be a sad day for India,
j its democracy, its freedom of the Press,
if foreign influences, whether from Left
or from Right, whether from East or from
West, are allowed to penetrate into our
Press. Therefore, whenever these things
come before us from time to time we do
feel concerned about it and we have under
taken studies. The names of some papers
have been mentioned, and as you would
know many times questions have been
raised about those papers here also and I
have seen our record that the Finance
Ministry has promised here that they are
looking into it. If they are looking into
it, naturally it will be the Finance
Ministry which can reply better than I
can on a specific issue, but generally
speaking I can tell you it is not only that
money which directly comes, there are
indirect foreign influences which are
also trying to penetrate into our
journalism, and there fore. . .

s IS IO AFTEA F FAT ATHI
2 1968 T, ATl 1) AFF7T 7] 1968
FT 9GTE 2 AAUH  HET F | TF A4
AT E 19 E FT ) ZAT TAT HT Fo
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SHRI I. K. GUJRAL : The only thing
1 would like to say is, whether it is
Parliament or Government or any
Indian, it will be a very sad day if we
thought that influence from outside of a
particular type is good or a particular
type is bad. I am not trying to say that
any foreign influence is welcome. I say
any foreign influence particularly
backed by money, directly or indirectly,
causes us concern, and because of this,
and as I said in my Budget speech in the
other House, wi' have undertaken a
study, an annual study as a part of the
report of the Registrar of Newspapers,
of the publications of the foreign
Embassies here. This information for
this year in one or two lines I want to
share with this House because I
think
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this is one aspect which also should cause
concern to Parliament. Out of 76 countries
represented in India through diplomatic
missions 24 published 103 periodicals or
publications in 1968 with a total circulation of
12,71,395, out of which 11,65,776 were shared
by the U.S.S.R, and the U.S.A. Embassies in
India. The former had 46 journals with a
circulation of 6,51,994 copies and 44 papers,
while 14 publications of the latter out of a
number of 15 had a circulation of 5,13,781. The
total circulation of foreign mission publications
in India increased by 39 ¢ r per cent during the
ten years 1957—67. I think this is something of
which the Government and the House have to
take notice, because these figures by
themselves may not mean much but if the
House remembers that a circulation of about 12
lakhs in reality represents about 5-5 per cent
circulation of all the Indian newspapers and
periodicals put together, whether it is the
U.S.S.R, or the U.S.A. Embassy or any other
Embassy which is trying so widely to circulate
their newspapers and periodicals in India, I
think this is a matter of concern and
Government is also looking into this and trying
to see how this can be prevented and contained.

Before I sit down I must thank you and the
House for a lively debate, and the only thing I
can say is that I believe that the Press Council
has played a vital role and the Press Council
can still play a vital role. Therefore, the only
thing I can say is that the number of
complaints that are referred to the Press
Council from time to time compare very
favourably with the number of complaints that
have been referred to its counterpart in
England. For instance, if my figures are
correct, and I am speaking from memory, I
think the number of complaints last year
referred to the Press Council was 73, and I
understand that in the Press Council in
England the number of complaints made to
their Press Council was much smaller than in
India. This may be an index that the Press
Council has considerable work, also it is an
index of the fact that there are many more
correctives needed for our press to come in
alliance with the policy of the nation, in
secularism, in democracy and also in building
up its society which is socially just.

SHRI ABID ALI : The figures given by the
hon. Minister pertains to the periodicals, etc.
owned or circulated by the Embassies
themselves. But has he undertaken or propose
to undertake a study of
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the help, financial or otherwise, which
Embassies give to periodicals and newspapers
in this country through various sources of
theirs?

SHRI I. K. GUJRAL : I would only draw
your attention to a statement which was made,
I think, in this House also, but I remember in
the other House, definitely, by the Home
Minister sometime back, where the Home
Ministry had undertaken a study of the
infiltration of foreign money in our political
life and in journalism. I hope they are
looking into it.

SHRI ABID ALI : About the price page
schedule...

SHRI I. K. GUJRAL : I would only repeat
what I had said here once that the Government
is now considering all the aspects of the
problem particularly because the Diwakar
Committee and also the Standing Group of the
Labour Commission have recommended that
the price page schedule should be brought into
force because, they think that this is a healthy
measure to build up small and medium
neswpapers. and preserve their identity.

SHRI T. N. SINGH : I think the debate may
be continued tomorrow. Members would like
to hear Ganga Babu, he was on the Press
Council.

o\ wrateg amt ;3 FAffEHIA |
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SHRI I. K. GUJRAL : Is he delivering a
speach at this stage?
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(Interruptions)

SHRI I. K. GUJRAL : Rights and privileges
of the Rashtrapati are very well defined in our
constitution and I do not have to repeat them.
But surely it does not behove any Member of
this House or the other House after the Bill
has been passed by an overwhelming majority
that he should try to think of undemocratic,
extra-parliamentary methods. I am using the
word, extra-'parliamentary’.

THE VICE-CHAIRMAN (SHR D
THENGARI) : No debate on this point.
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The motion was adopted.

STATEMENT BY MINISTER RE
WITHDRAWAL OF THE STRIKE IN
JUTE INDUSTRY

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) : Mr.
Vice-Chairman, Sir, as the honourable
Members are aware the workers in the jute
industry in West Bengal went on indefinite
strike on 4th August 1969, to press certain
demands. In the statement [ made in this house
on the 5th August, 1969, I made a reference to
the circumstances leading to the strike. In view
of the importance of the jute industry to the
national economy I also urged on the House to
impress on all concerned the urgent need to
place national interests narrow points of view
so that production which had been interrupted
could be resumed without any loss of time.
The representatives of the workers and emplo-
yers responded to my appeal and agreed to
hold discussions with a view to reaching a
settlement for calling off the strike.

The negotiations between the represen-
tatives of the workers and employers were
conducted at New Delhi on 8th and 9th August
under the Chairmanship of my colleague, the
Minister for Labour, Employment and
Rehabilitation. The Labour Minister of West
Bengal and 1 also pati-cipated in the
negotiations which were conducted in a spirit
of cordiality, mutual understanding, and
cooperation.

The Prime Minister gave interviews to the
representatives of Employers and Workers :
her talks with them helped to focus attention
of all concerned on wider national interests.

As a result, I am glad to inform the House
that an agreement has been reached between
the representatives of the workers and the
Employers. I expect that this Agreement will
be ratified by the concerned Association and
Unions, and full production will be resumed
from tomorrow.

The terms on which the dispute has been
settled are :

1. The question of revision of wage
structure will be referred to a suitable



